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COUNCIL OF STATE.
Tuesday, 29th August, 1933.

The Council met in the Council Chamber at Viceregal Lodge at Eleven of

. he Clock, being the first day of the Sixth Session of the Third Council of State,
i pursuant to section 63D (2) of the Government of India Act. The Honourable
the President (the Honourable Sir Maneckji Dadabhoy, K.C.I.K., Kt., Bar.-

at-Law) was in the Chair.

MEMBERS SWORN :

His Excellency General éir Robert Cassels, G.C.B., C.8.1., D.S.0. (Com-
mander-in-Chief). ‘
The Honourable Mr. Mautice William Brayshay (Chief Commissioner of

Railways).

The Honourable Mr. John Stephen Henderson (Bengal Chamber of
Commerce). 4 .

The Honourable Mr. Pratap Chandra Dutt (Madras: Nominated
Official).

The Honourable Mr. John Rutherford Dain, C.I.LE. (Bihar and Orissa :
Nominated Official).
The Honourable Mr. Thomas Cooke Samuel Jayaratnam (Government
of India: Nominated Official).
The Honourable Mr. Bertram James Glancy, C.S.I., C.LE. (Political
el Secretary).

QUESTIONS AND ANSWERS.

WorLD Kconomic CONFERENCE.
. 1. THE HoNOURABLE Rar BaHADUR fLsra MATHURA PRASAD
IEHROTRA : Will Government be pleased to state :

(a) If they have received an invitation to participate in the World
Economic and Monetary Conference ?
M46C8 B
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(b) Whether they propose to send a delegation to London ? and

(c) Whether they propose to consult the Provincial Governments and
commercial bodies with a view to send a representative delegation ?

Tne HoNouraBLE MR. T. A. STEWART : (a) Yes.

(b) The Honourable Member is referred to the Press conuuuhiqués, dated
the 9th and the 16th June, 1933, issued by the Private Secretary to His Excel-
lency the Viceroy, eopies of which are in the Library.

(¢) The Conference has already been held and adjourned. The Provincial
Governments and commercial bodies were not consulted with regard to the
composition of the Indian Delegation.

PENSIONS AND LEAVE ALLOWANCES PAID IN ENGLAND AND IN INDIA.

2. ThRE HonouraBLE Rar Banmavur Lara MATHURA PRASAD
MEHROTRA : Will Government be pleased to state :

() The amount of pensions ? and

(b) Leave allowances that they paid in England and India either in
1930-31 or in 1931-32 to retired officials on behalf of the various provinces as
well as the Government of India separately ? '

Tre HoNouraBlE Mr. J. B. TAYLOR : I would refer the Honourable
Member to Accounts Nos. 72B and 72C of the Finance and Revenue Accounts
for 1930-31 and 1931-32 where figures of pensions paid in England and in India
on behalf of the various provinces as well as the Government of India are shown.
separately, and also to paragraph 4 of the explanatory notes under XXXIII und
45.—Superannuation Allowances and Pensions. Information regarding leave
allowand®es is not similarly tabulated and the tabulation would involve labour

and expense which the Government of India censider would not be commen-
purate with the value of the result.

SurvEY oF THE WHEAT PosIition 1IN INDIA. ,

3. Tae HoNouraBLe Rar Bamapur Laza MATHURA PRASAD
MEHROTRA : (a)Is it a fact that Government deputed some high official
to conduct a survey of the wheat position in India some time ago ?

(b) What were the findings of that official ?
(¢) Will Government be pleased to publish his report ?

Tue HoNouraBLE KHAN BauapUR MiaN Sir FAZL-I-HUBAIN : (a), (b}
and (¢). No official wasdeputed by Government to conduct a survey of the
wheat position in India. If, however, the Honourable Member is referring to
the enquiry conducted in 1931 jointly by two officers, belonging to the Agri-
cultural and Railway Departments, respectively, regarding the transport and
other intermediate charges paid on Indian agricultural produce between the
cultivator and the overseas matkets, I may state for his information that it was.
calculated that in the case of wheat grown in the Punjab, railway freight to
Karachi, port and municipal charges and sea freight to Liverpool amounted to-
Rs. 1-1-5 per maund. Government have decided not to publish the report.



QUESTIONS AND ANSWERS. 3

DEBT OBLIGATIONS OF THE GOVERNMENT OF INDIA IN INDIA AND IN KNGLAND.

4, Tue HONOMLE Rar Bamabur Lapa MATHURA PRASAD

‘MEH:ROTRA (@) What are the debt obligations of the Government of India

4

() in India and (i) in England, which mature, year after year, between now
and the year 1950 ?
() What rates of interest do they bear ? .
Tre HonouraBLE Mr. J. B. TAYLOR: The Honourable Member is
referred to the monthly statement of the Rupee Debt of the Government of
Indis published by the Controller of the Currency and the return of East India
Loans raised in England published by the Secretary of State.

ADVANCES TO PROVINCIAL GOVERNMENTS AND RATES OF INTEREST CHARGED

5. THE HoNouraBLE Rar Banapur Lara MATHURA PRASAD
MEHROTRA : Will Government be pleased to state what advances were
given and at what rates of interest to the various Provincial Governments, year
after year, from 1921, to the establishment of the Provincial Loan Fund ?

THE HoNouraBLE MR. J. B. TAYLOR : The amounts advanced to the
Provincial Governments from 1921-22 to the end of 1924-25 are given in the
Finance and Revenue Accounts, copies of which are available in the Library
of the House. The rates of interest are as follows :

1921-22.—6% per cent. reduced to 4§ per cent. from 1st April, 1927.

1922-23.—64 per cent. reduced to 5} per cent. from 1st Aprll 1929 in the
case of Bombay an& from 1st April, 1932 in the case of
other provinces,

1923-24.—6 per cent.

1924-25.—-5% per cent.

I‘JSTABLISHMENT OF NEW SUGAR FACTORIES IN INDIA.

6. THE HONOURABLE Rar BaHapur Larna MATHURA PRA.SAD
" MEHROTRA : Will Government be pleased to state:

(a) How many new sugar factories were established in India and in what
parts of the country (¢) in 1931-32 and (42) in 1932-33 ?

(b) How many new ones are proposed to be established in the year
1933-34 ?

Tue HoNOURABLE KHAN BanapUur MiaN Six FAZL-I-HUSAIN :

(@) (5) .. . . .. . .. .. Nd

(47) United Provmoes .. .. .. .. .. 20
Bihar and Orissa .. 7

(b) According to present mformatxon 54 new suga.r factones are expeoted
to work in 1933-34 distributed approximately as follows :

United Provinces .. .. .. .. .. 21
. Bihar and Orissa .. .. .. .. 16
' Punjab . .. . . .. R
Bombay - . .. .. .. .. .. 6
Other areas .. .. .. . .. .. 4
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GOVERNMENT SECURITIES HELD BY PROVINCIAL ACCOUNTANTS (FENERAL.

7. Tae HoNourABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : Will Government be pleased to state the total amount of
Government securities held as tax free by the Accountants General in various
provinces on the 31st March, 1932 or 1933 ?

. Tue HonouraBLE MR. J. B. TAYLOR : Provincial Accountants General
do not ordinarily hold Government securities, tax free or otherwise, as such
securities are transferred to the name of the Controller of the Currency or the
Deputy Controllers of the Currency, for safe custody. Except in the case of
certain securities originally deposited with Accountants General in pheir capa-
city as Treasurers of Charitable Endowments, it is very difficult to ascertain
‘which of the securities held in the Currency Department on behalf of Account-
ants General are tax free, and the collection of such information would involve
an amount of labour which the Government of India consider would not be
commensurate with the value of the result.

IMPERIAL BANK OF INDIA.

8. THe HoNOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : Will Government be pleased to state:

(a) What branches of the Imperial Bank of India are still working
at a loss?

(b) What total profits the Bank has made, year after year, since its
establishment ?

(c) What dividends it has declared ?

(d) How much money has been paid to it by Government for debt
management ? -

Tre HoNouraBLE MR. J. B. TAYLOR : (a) Government have no in-
formation.

(b) and (¢). The Honourable Memberis referred to the published half-
yearly statements of the affairs of the Imperial Bank of India.

(d) A statement containing the information is laid on the table.

Tue HoNoURABLE Rar Bamapur Lara MATHURA . PRASAD
MEHROTRA : With reference to (), may I know if the accounts are not
submitted to the Government of India by which the Government may know
which branches are working at a loss ? ’

Tue HoNouraBrE MR. J. B. TAYLOR : The accounts of the Imperial
Bank as a whole are submitted, but Government do not get accounts tabulated
for each branch. , ‘ L



QUESTIONS AND ANSWERS. 8

Statemen! showing the amount pasd to the Imperial Bank of India as commission for the manage-
ment of the Debt of the Government of India for the twelve years from 1921 to 1932.

(Figures in thousands of rupees.)

Year. Amount

paid.
1921 - .. .. . .. .. 5-25
1922 . . . . .. 5-57
1923 .. . . .. 605
1924 . . .. . .o 6-33
1925 .. . .. . . . . 6-43
1926 . . .. .. . .o . 6-82
1927 . .. . .. .o .e . 6-64
1928 .. .. .. .. . . .. .. 6-79
1929 . .. .o 7-31
1930 . .. .. . . .o 7-31
1931 .. .. .. oo . .. 7:45
1032 .. .. .. . . . .. 7-70

DEBT PAR’I{CULARS oF MaJor PorT TRUSTS.

9. THE HoNOURABLE Rat Bamapur Lara MATHURA PRASAD
MEHROTRA : What were the total outstanding debts, both in rupee and
sterling, of the Major Port Trusts on the 31st March, 1931 or 1932 ?

Tre HonouraBLE MR. T. A. STEWART : A statement showing the
outstanding debts of the Major Port Trusts, both rupee and sterling, on the 31st
March, 1932, is laid on the table. The figures given in the statement do not
take into account the amounts accumulated in the Sinking Funds maintained
by the Port Trustees or Commissioners for the repayment of their loans.
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QUESTIONS. AND ANSWERS,

. PorE COMMITTEE REPORT.

10. Tee HoNourasBrE Rar Barapur Lara MATHURA PRASAD
MEHROTRA: (a) Will Government be pleaged to lay copies of the
Pope Committee Report on the table of the Members ?

(b) What recommendations have been accepted by Government and
what, if any, steps have been taken to give them practical shape ?

Tee HoNouraBre Mr. M. W. BRAYSHAY : (a) Copiesof the report
submitted by Mr. Pope have been placed in the Library.

(b) 1 lay on the table a Memorandum giving all the’available information
regarding the progress of the action taken on the recommendations.

Tee HoNOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : Will the Government be pleased to supply these copies
to all the Members of the Council for their use ?

Tae HoNoUraBLE Mr. M. W. BRAYSHAY : T will consider that ; I am
not quite certain whether they have been printed in sufficient numbers.

Memorandum on the enquiry conducted by Mr. F. A. Pope. .
December, 1932—February, 1933.

To ascertain whether further economies were possible on Indian Railways the Govern-
ment of India obtained, by the kindness of the London Midland and Scottish Railway,
the services of Mr. Pope, General Executive Assistant to the President of that Railway.
Mr. Pope had been olosely in touch with the various processes of rationalization put into
practice in recent years on the London Midland and Soottish Railway.

In view of the shortness of Mr. Pbpe’s visit it was decided that he should concentrate
his attention on the Great Indian Peninsula Railway and inaugurate a detailed analysis of
every important activity of railway operation—‘ job analysis "—on that line. It was
arranged to associate with him certain officers of other Railways who could learn his
methods and after his departure from the country return to their lines to initiate the
proocess on those lines. The following are*the officers selected for the purpose :

Mr. J. A. Bell, Divisional Superintendent, East Indian Railway.

Lieutenant-Colonel C. F. Carson, R.E., Divigional Superintendent, North Western
Railway.

Mr. R. (. Case, Deputy Transportation Superintendent, Great Indian Peninsuls
Railway.

Mr. G. S. G. Higginson, District Transportation Officer, Bengal Nagpur Railway.
Mr. G. A. R. Trimming, Deputy Chief Mechanical Engineer, East Indian Railway.

8. Mr. Pope and these officers worked on the Great Indian Peninsula Railway during
the months of January and part of February, 1933, and on 25th February presented a report
to the Railway Board (copies of which are in the Library of the Legislature). In his
oovering letter, which is printed at pages vet and viis of the report, Mr. Pope pointed out
that already a large number of economies had been effected on Indian Railways and there
were no big individual economies left except the better use of locomotive power, and pos-
sible further amalgamation of railways, both of which are referred to in the report. He,
however, urged that considerable savings would be found poesible if & detailed analysis
of every operation conducted on a railway (job analysis) were undertaken and for this
purpose constant organised research and investigation was necessary. :
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4. In accordance with this recommendation, which is further elnborated on page v
of the report under the ** Summary of conclusions and recommendations ", the officers
associated with Mr. Pope have returned to their Railways and are now carrying on the
investigations recommended by him. Further, officers from the Burma and the Assam

Railways have been since associated with the officers engaged on * job analysis ™
on the East Indian and the Eastern Bengal Railways in order to learn the method and to
inaugurato it on the Burma and the Assam Bengal Railways. The position at present,
thercfore, is that ‘ job analysis * is now being undertaken on all the State-managed
Ruilways and on the Bengal Nagpur and Assam Bengal Railways. Its introduction en
other Company-managed Railways is under consideration.

“ "

5. The officers engaged on * job analysis ” commenced their operations in March
and April last and : were instructed to furnish a report on the results of their investiga-
tions in six months; so, at the moment, no reports of theu' mvestlgatnons are to hand.
It must, however, be borne in mind that * job analysis ", as the expression itself nnplles.
consists of & closely detailed examination of a large number of small processes and items
end although it may be reasonably hoped that the ultimate results in the aggregate will
conclusively repay the expenditure involved, it must be a matter of time before the offect
of these results is felt. On the London Midland and Scottish Railway the process has
been going on for some years and is still far from complete.

6. In addition to the specific recommendation that job analysis should be initiated
on all Railways, there are other recommendations in the report which may be summarized
as follows : .

(a) the better use of locomotives ;
(b) the better use of railway land ;
(c) the more careful listing of surplus track, equipment, and accommodation ;
(d) additional research and experiments ;
(e) improved workshop practice, especially in regard to standardization of pattern
design, the use of scrap, and the compilation of * cost ”’ data ;
(1) possibility of reducing hot axles.
All these items are now under active investigation.

7. Finally, it was suggested in the report that economies might be gained by amal-

gemating Railways and this matter is under the corsideration of the Railway Board.

TRANSFER OF THE ADMINISTRATION OF ADEN TO THE BRITISH GOVERNMENT.

11. ThHe HoNouraBLE Rar Bamavur Lara MATHURA PRASAD
MEHROTRA: (a) Is it a fact 'that (overnment is considering the
transfer of the administration of Aden to the British Government ¢

(b) Will Government be pleased to make a detailed statement on this
question and give full opportunity for its consideration to the House before
arriving at any decision ?

TuHE HoNOURABLE MR. B. J. GLANCY : (a) Yes.

(b) The Honourable Member has no doubt seen the communiqué which
was issued by the Government of India on the 21st June, 1933, and which
gave detailed information on the subject, a copy of which I lay on the table,

THE HONOURABLE Rai BaHADUR Lara MATHURA  PRASAD
MEHROTRA : Will the Government be pleased to lay on the table copies
of representations received in India and in Aden for the transfer of Aden
before the commencement of the debate on the motion by the Leader of the
House on the 31st August ?

Tee HoNouraBLE MR. B. J. GLANCY : I will see whether they can
be printed, Sir.
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" 'Government of India Press communiqué, daled the 21st June, 1933.

His Majesty’s Government have recently received representations from ﬁﬁerent
communities among the inhabitants of Aden as well as from certain quarters in India ex-
pressing their various views in regard to transfer of the administration of Aden from the
control of the Government of India to His Majesty’s Government. The matter 18 one
which i8 now receiving the consideration of His Majesty’s Government and of the Gove
ernment of India in connection with impending constitutional changes. Full opportunity
will be given for discussion in the Indian Legislative Chambers at their next session and .for
all interests concerned to state their views. Meanwhile, His Mafesty’s Government think
that it would be convenient that the considerations which suggest the desirability of a trans-
fer of the administration and the conditions that would. be entailed by such a transfer
should be made known, so that the problem can be discussed with full knowledge of the
facts. The reasons which suggest that Aden should not remain linked with India under
the new constitution are that it is an area geographically remote from India; that it
would not naturally fit into the new federation ; that it is already to some extent under
Imperial control and that it is inseparable in practioe from the Aden Protectorate, whioh
has already passed wholly out of Indian control. If it should be decided that the ad-
ministration of Aden should be separated from that of Indis, His Majesty’s Government
contemplate that the following conditions would be established :

(1) India would be relieved of the annual contribution of approximately .£l50.000
sterling or rupees twenty lakhs at present payable towards the military and
political administration. :

(2) The right of appeal in judicial cases to the Bombay High Court would be
maintained.

(8) His Majesty’s Government would maintain the existing policy of making Aden
a free port unless some radical change in the present economio situation
should take place. From their own point of view abandonment of this
policy would olearly, in existing economic conditions, be financially un-
sound since the prosperity of Aden depends largely upon its transit trade.

(4) His Majesty’s Government would do their utmost to maintain the presgnt
standard of administration and would not impose any additional taxation
unless such a course became in their opinion absolutely neceesary.

(5) A proportion of Indian Service Administrative personnel would be retained in
the Aden Service for some years after the transfer took place.

_ (8) No racial legislation or segregation would be permitted by His Majesty's Gov-
. ernment.

CIVIL AND MILITARY K XPENDITURE oF ADEN.
12. TiE HoNouraBLE Rar Bananur Lana MATHURA PRASAD
MEHROTRA : Will Government be pleased to state as follows :

(a) Total cost of the administration of Aden—
(s) Military expenditure ;
(%) Civil expenditure ?
(b) Total income from the administration of Aden stating amounts,
derived from chief heads separately ?

THE HoNoURABLE MR. B. J. GLANCY : (a) (s) Contribution for political
and military expenditure : '

£
1930-31 .. .. .. .. ... 150,000
1931-32 .. . .. 136,499

1932-33 (to March 1933—Preliminary) .. .. 119,959
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(a) (#) Civil expenditure (excluding interest charges and figures relating t’o
expenditure booked in the Secretary of State and the High Commissioner’s
accounts regarding which information is not available at present. The latter,
however, would be a comparatively trivial charge) :

Rs.
1930-31 .. . .. .. .. 12,45,500
1931-32 . .. g .. .. 11,39,000
1932-33 (Revised estimates) . . .. 11,01,700
1933-34 (Budget) .. .. .. 11,36,300
(b) Total income (cxcluding Interest receipts): B
8.
1930-31 .. .. .. .. .. 10,27,588
1931-32 .. .. .. .. .. 12,04,100
1932-33 (Revisad estimates) .. .. .. 13,64,000
1933-34 (Budget) .. . 12,22,000

1 lay on the table a statement showing the details of the revenue of the
Administration of Aden for the years 1930-31 to 1933-34.

Statement of revenue of the Ad;: inistration for the years 1930-31 to 1933-34.
(a) Civil Revenue (excluding Intorest Receipts).

1930-31, 1931-32, | 1932-33, 1933-34,
e Actuals. | Actuals. | Revised Budget.
Estimate.
Rs. Rs. Rs. Ras.
II-Taxes on Income .. .. 3,20,600 | 3,58,700 | 5,33,000 | 3,895,000
IIT-Salt .. .. .. .. 74,200 | 1,00,300 | 1,04,000 | 1,01,000
VI.Excise .. .. .. | 1,92,200 [ 1,88,700 | 1,98,000 | 1,908,000
VII-Stam .. .. .. ,60( 88,800 96,000 94,000
IX.Registration .. .. .. 4,100 3,300 5,000 5,000
XVI1I-Administration of Justice .. 9,800 12,800 10,000 9,000
XVII.Jails . .. .. .. 2,900 1,?00 3,000 ?,000
T

XIX.-Police .. .. .. 68,100 1,08,600 1,70,000 1,70,000
XX-Ports and Pilotage .. .. 13,200 18,300 18,000 14,000
XX.(s) Lighthouses and Light-ships .. 1,43,700 | 1,27,800 | 1,386,000 | 1,460,000
XXI-Education .. .. .. 2,200 2,700 ,000 ,000
XXII.-Medical .. .. .. 14,000 9,800 15,000 | - 15,000
XXIII-Public Health .. .. . 33,000 14,100 1,000 1,000

XXIV-Agrioulture .. .. .. K 2,100 2,000 3,
XXVI-Miscellaneous Department . 2,900 " 4,400 2,000 2,000

XXVII.Currency .. .. .. 400 300 .. ..
XXX.Civil Works .. .. .. 6,900 9,900 6,000 6,000
XXXIII-Receipt in aid of Superannuation .. 10,200 11,600 12,000 12,000
XXXIV.-Stationery and Printing .. .. 700 1,700 1,000 1,000
XXXV.-Miscellaneous .. .. .. 36,900 64,600 49,000 51,000

Add.—Recoveries from His Majesty's Gov- 1
. ernment . .. .. .. 74,000
Total .. | 10,27,600 { 12,04,100 | 13,684,000 | 12,22,000
Total Provincial .. | 4,290,700 | 5,27,100 | Wholly Wholl.
Central. Centrad.
Total Central .. 5,97,000 | 8,77,000 .. .

* Inoludes recoveries from H. M. G. for the year 1930-31 for armed police force.
t Includes contributions of £ 8,000 per annum from H. M. G. for armed police.
1 Mainly in connection with armed police force for 1931-32.

(b) Miljtary revenue—Nil.
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QUESTIONS AND ANSBWERS.

HUNGER-STRIKE OF PRISONERS IN THE ANDAMANS.
18. Tae HoNourasLE Mi. VINAYAK "VITHAL KALIKAR: With

reference to the Government of India’s communiqué rcggrding the hunger-
strike of the terrorist prisoners in the Andamans Jails, will Government be
pleased to state :

(2) Number of terrorist prisoners confined in the Andamans Jails ?

(b) Names and addresses of the 39 prisoners who have started hunger-
strike ?

(¢) Alleged grievances of the terrorist prisoners which forced them to
start hunger-strike ?

(d) Whether any attempt was made by the jail authorities of the
Andamans Jails to redress their grievances ? If not, why not ?

(¢) Why Mahabir Singh, a prisoner of the Lahore Conspiracy Case was
given forcible feeding while other terrorist hunger-strike prisoners were not
forcibly fed ?

(f) Whether the prisoner, who is said to have died of pneumonia, was
given adequate medical treatment when he developed the halady ? If so, for
how many days was he under medical treatment ?

(9) Whether Government propose to hold an independent enquiry
regarding the aforesaid tragedy, in the public interest, by any Government
official unconnected with the Andamans Jails ? If not, why not ?

(k) Did Government inform the relatives of the deceased prisoners when
they (prisoners) started the hunger-strike and communicate to them the
cause of the death of the two prisoners ? If not, why not ?

THE HoNOURABLE MR. M. G. HALLETT : (a) 112.
(6) Government do not propose to publish names.

_(c) and (d). I would refer the Honourable Member tothe communiqués
relating to the hunger-strike which Government issued from time to time,
copies of which I lay on the table. Since the termination of the strike the
Government of India have been in communication with the Chief “Clommis-
sioner, Andaman and Nicobar Islands, with a view to considering whether
there were any matters in regard to which it might be reasonable to amend the
rules. As a result, the Chief Commissioner, with the approval of the Govern-
ment of India, has now introduced certain changes in the treatment of the
prisoners. In the case of the B class prisoners the principal changes are that
they will be given more newspapers and allowed more frequent interviews.
The C class prisoners will, if literate, be allowed lights in their cells, will be
supplied with newspapers and will also be allowed more frequent interviews.

. ll(e) A number of other prisoners besides Mahabir Singh were fed artifi-
clally.

(f) Two prisoners died of pneumonia. Both got all possible medical
care. One was ill for seven and the other for 11 days.

(9) Government do not consider any such enquiry to be necessary.
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(h) The relatives were not informed when the prisoners started hunger-
strike but were informed of their death. Arrangements were subsequently
made that the Chief Commissioner should give information to relatives if any
convict’s condition was such as to give rise to anxiety.

Communiqué, dated Stmla, the 28th May, 1933.

The Government of India have received information from the Chief Commissioner
of the Andamans that on the 12th May, 1929, prisoners convicted of crimes connected with
the terrorist movement went on hunger-strike in the Cellular Jail as a protest against
certain alleged grievances not being redressed. They have since been joined by several
others. One of these prisoners Mahabir Singh, who was convicted and sentenced to trans-
portation for life in the Lahore Conspiracy Case. died on the 17th May. He started his
hunger-strike on the 12th May. Upto the 16th his condition was satisfactory though he
was weak. The Senior Medical Officer saw him on the morning of the 17th and considered
that his general condition was then such that artificial feeding was necessary. Accord-
ingly at 11 ao.M. milk and sugar were given by nasal feeding. The patient resisted very
violently both while the tube was being inserted and while the milk was being adminis-
tered. At 1 P.M. he was showing evident signs of shock. The Senior Medical Officer saw
him twice during the afternoon and evening and prescribed treatment. In spite of this
he gradually sank, and death occurred soon after midnight. A post mortem examina-
tion was held and ng signs were found of either external or internal injuries as a result of
the operation of feeding. The patient’s resistance in his weakened state caused a severe
shock to his system and led to his collapse and death. The Chief Commissioner is fully
satisfied that all due precautions were taken from the moment that forcible feeding was
decided upon.

The Government of India also regret to announce that another prisoner named Man-
krishna Nama Das, convioted of dacoity in Bengal died of pneumonia on May 26th. He
started a hunger-strike on May 16th and on the,17th food was administered through his
mouth without resistance. On the 19th he was admitted to hospital with lobar pneunionisa.
Throughout his illness he took whatever was prescribed for him and gave no trouble what-
ever. His death was due to natural causes and was in no way accelerated by his absti-
nence from food for one day.

There are at present 39 prisoners on hunger-strike. With one or two exceptions their
condition is reported to be quite satisfactory. '

. Press Communiqué, dated Simla, the- 31st May, 1933.

The Ggvernment of India regret to announce that another prisoner named Mohit Mohan
Maitra convicted in connection with the terrorist movement in Bengal and transferred to
the Cellular Jail, Andamans, died of double lobar pneumonia on the 28th May. He
started hunger-strike on May 12, and on the 19th developed pneumonia, from which he
died 9 days later, his vitality being impaired by the hunger-strike.

Communigqué, dated Siymia, the 7th June, 1933.

The latest report received from the Chief Commissioner in regard to the hunger-strike
which was the subject of communiqués issued on May 28 and 31 shows that there are now
no cases of pneumonia and that the condition of the strikers is generally satisfactory.

The striko started among C class conviots who demanded concessions which would:
if granted, have had the effect of placing these conviots approximately in the same posi-
tion as those in class B. These concessions included the supply of lights in cells until 10
P.M. and of a diet which the free inhabitants of the Islands cannot obtain. Some B class
convicts joined the strike mainly out of sympathy with the demands of the C class men and
partly in support of demands of their own which included the supply of foreign newspapers
and permission to receive money for personal expenditure.
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The Government of India, with the permission of the Government of the Punjab,
baveasked Lieutenant-Colonel Barker, O.B.E., IM.JS., Inspector General of Prisons,
Punjab, who has specisl experience of hunger-strikes, to proceed to the Andamans for
consultation with the Chief Commissioner in regard to the medical arrangemente. Lieute-
pant-Colonel Barker will sail from Madras on June 11.

Communigqué, dated Simla, the 13th June, 1933.

The following members of the Legislative Assembly, Measrs. Azhar Ali, Amar Nath
Dutt, B. V. Jadhav, 8. C. Jog, B. N. Misra, 8. C. Mitra, Gaya Prasad Singh and K. B.
Thampan met the Honourable Sir Harry Haig, Home Member, this morning and disoussed
with him the situation arising out of the hunger-strike of certain prisoners in the Andamans.
Mr. Jadhav, in oponing the discussion, referred to the apprehensions which had been caused
by the information given in the Government Communiqués and expressed regret that Gov-
ernment had not thought fit to publish the names of the prisoners on hunger-strike which
would have had the effeot of relieving the anxiety of the relatives of those prisoners who
are not on strike and of giving the relatives of the others an opportunity of persuading them
to give up the strike. He also suggested that the deaths which had occurred might have
been due to the vitality of the prisoners having been lowered by the climate of the
Andamans and to defective and inadequate medical arrangements. In conclusion he
stated that the Cellular Jail had been closed and the transfer to it of these prisoners had
aroused suspicion in regard to the motive of Government which would best be allayed by
the publication of periodio statements and the holding of an impartial enquiry.

Messrs. Mitrs, Jog, Thampan and Gaya Prasad Singh also took part in the discussion.
Mr. Mitra stated that he had been advised by doctors that pneumonia might result from
food being given unskilfully, and, as an argument against the transfer of prisoners to a
distant place like Port Blair he urged that the isolation of prison life affects the mentality
of prisoners and that if relatives and public men could have had an opportunity of using
their influence with the prisoners they could have persuaded them to give up the strike.
Mr. Jog asked whether it would not be possible for Government to allow relatives to see
the prisonors and also whether Government could not end the strike immediately by con-
ceding their claims. He also suggested that an enquiry should be held so that the Govern-
ment might benefit by the experience of the present strike and be in a position to avoid
similar trouble in future. Mr. Thampan asked for a sympathetic attitude towards the
prisoners and for an attempt to be made to meet their grievances. He also suggested that
the namnes of the men on hunger-strike should be published periodically. Mr. Gaya Prasad
Singh proposed that the Chief Commissionar should be asked to answer letters from persons
asking whether their relatives were or were not on strike.

Sir Harry Haig after an expression of his appreciation of the feelings that hed promp-
ted the deputation to come to see him began his reply by a reference to the type of men
who had resorted to hunger-strike. All are men who had been convicted of crime of violence
or intended violence in connection with the terrorist movement either in Bengal or elsewhare.
They were sent to the Andamans because it had been found impossible to deal with them
satisfaotorily in jails in their own provinoces, particularly in Bengal. Local Governments
had made very strong representations to the (3overnment of India to the effect that so long
a8 these men were kept in provincial jails there was an ever present danger of their communi-
oating with their fellow conspirators outside and that such communications could not always
be -effectively stopped. There was also the danger of escape. In some cases prisoners
actually had escaped and their safe custody was a constant anxiety to the local Govern-
ments. Lastly experience had shown that the attitude of the prisoners towards jail dis-
cipline and their attempts to defy the jail authorities were having a serious effect on the-
disoipline of other prisoners. Mahabir Singh, one of the men who died, by his defiance of
the authorities in the Central Jail in Bellary in September last, had instigated a riot of a
serious nature which might have bad very dangerous results. These were the reasons.
which had led the Government of India to transfer these terrorist prisoners to the
Andamans. The hunger-sttike had been begun as a protest against certain alleged griev-
ances but in the opinion of the locdl authorities; with which the Home Member agreed, the
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grievances were put forward as a means of attempting to force their will on the jail autho-
rities and to break the diecipline of the jail. Concession to the prisoners’ demands would
no doubt, a8 Mr. Jog had suggested, end the strike. But it was not difficult to realise what
would happen in future, if these men thought that by going on hunger-strike they would
obtain their way. In the last year Government had had on several occasions to oppose
attempte by prisoners to force the jail authorities to grant demands by the threat or practioe
of hunger-strike. If prisoners resort to hunger-sirike they cannot reasonably expect con-
sideration to be given to any alleged grievances.

In regard to medical arrangements Sir Harry Haig after referring to the strain imposed
on the local medical authorities by the hunger-strike of about 50 prisoners stated that in
his opinion these authorities had coped with the difficulties of the situation very well indeed.
Since, however, there seemed no prospect of the hunger-strike coming to an end quickly
Government thought that it would be wise to send one of the most experienced officers in
India in dealing with hunger-strikes, Lieutenant-Colonel Barker, to the Andamans to see
whethor he could make any suggestions for improvement. Lieutenant-Colonel Barker
sailed from Madrag on Sunday. There had been a few cases of influenza among the prisoners
on hunger-stfike but the latest reports showed that there were now only two cases and
both were doing well while the general condition of the othor hunger-strikers was good.

Dealing with the suggestion that the prisoners who died must have been in weak health
when they started the hunger-strike, Sir Harry Haig stated that, owing to a complaint
about the quality of the food, the Chief Commissioner had had all the prisoners weighed
towards the end of April and had found that their weights compared favourably with their
weights on the dates of admission and that there was no substance in tho suggestion that
the diet was inadequate. Of the three prisoners who died the weights of two at the end of
April were greater than their weights on admission and the weight of the third had decreased
by less than 5 per cent. The death of Mahabir Singh was no doubt due to his being on
hunger-strike and resulted from the effects of his violent resistance to artificial feeding on
his weakened constitution. Of the two men who died of pneumonia the first died from
purely natural causes which had nothing to do with the hunger-strike. The man did not
resist feeding. Medical opinion was, that he must have been already infected with the
pneumonia microbe and actually in the incubation state of the disease when he went on
hunger-strike. The other man who died from pneumonia did resist feeding but there was
reason to suppose that he too was in tho incubation stage of the disease when he went on
hunger-strike and that the disease was unconnected with the artificial feeding. The
Director General, Indian Medical Service, had examined the case-sheets of both these
prisoners and was satisfied that the medical authoritics had done everything possible to
save their lives.

In regard to the question of communication with relatives, Sir Harry Haig stated that
the Government of India considered it was undesirable to publish the names of tho hunger-
strikers because it helped to advertise the strike and possibly to confirm the prisoners in
their attitude, while the object of Government was to bring the strike to an end as soon as
possible. He appealed to the members of the deputation, whose desire it was that the
prisoners should not continue their hunger-strike, to refrain from saying anything which
would lead the prisoner to suppose that by continuing the hunger-strike they would secure
their aims. The Government of India fully appreciated the anxiety of relatives and were
prepared to do what they could to allay this. At present there is no need for anxiety in
regard to any of the prisoners as the lutest report is that the condition of all is good. Gov-
ernment will, however, be prepared to consider the possibility of sending information to
the relatives of any prisoner whose condition in the future may give rise for anxiety. In
concluding Sir Harry Haig pointed out that Mr. Jadhav was wrong in thinking that the
Cellular Jail had ever been closed. It was, in fact, kept open in accordance with the re-
commendation of the Jails Committee.

Communiqué, dated Simla, the 17th June, 1933.
In the course of the disoussion on the 13th June between the Home Member and certain

Members of the Legislative Assembly regarding the hunger-strike in the Andamans, it was
suggested that in the event of the condition of any prisoner who is on hunger-strike giving
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oawse for auxiety, steps should be taken at onoe to inform the relatives by telogram. -It
'has accordingly been arranged that in such sn event, the Chief Commisgioner will take the
necessary steps to have the prisoners’ relatives informed by telegram. At the present
moment there is no case which is giving cause for anxiety.

Tt is announced that influenza cases referred to in the last communiqué are c ntinuing
to do well. Lieutenant-Colonel Barker has arrived in the Andamana.

Communiqué, dated Simla, the 19th June, 1933.

In the course of the disoussion between the Home Member and certain Members of
the Legislative Assembly on June 13th the question was raised whether communications
from relatives and others to prisoners on hunger-strike in the Andamans urging them to
give up the strike would be delivered. It haa been ascertained from the Chief Commissioner
that communication sent with this object not only from relatives but from other persons
which are expressed in plain and unequivocal language will be delivered.

Communigué, dated Simla, the 20th June, 1933.

A message issued by the Free Press from Bombay on June 17th states that the condi-
tion of eight prisoners who are on hunger-strike in the Andamans is extremely serious.
This statément is incorrect. In a communiqué, dated the 17th June, the Government of
India stated that at that time there was no case which was giving cause for anxiety. On
the 18th June a telegram was received from the Chief Commissioner reporting that one pri-
soner was suffering from post influenza congestion of lungs, and that his condition caused
slight anxiety though he was not at present dangerously ill. The Chief Commissioner
communicated this information to his relatives in acoordance with the procedure recently
announced. In a telegram, dated the 19th June, the Chief Commissioner has reported that
the condition of this prisoner is slowly improving. There is no other prisoner whose condi-
tion gives cause at present for anxiety.

Ci iqu’, dated Simla, the 27th June, 1933.

The Government of India have received news from the Chief Commissioner, Andaman
and Nicobar Islands, that the hunger-strike was abandoned by all prisoners on June 26th.

TRANSFER OF TERRORIST PRISONERS TO THE ANDAMANS.

14, Tue HonNouraBe MR. VINAYAK VITHAL KALIKAR: Do

Government propose to stop henceforward sending political prisoners to the
Andamans Jails ? If not; why not ?

TueE HoNovraBLE MRr. M. G. HALLETT : Government see no reason
to change their policy in regard to the transfer of prisoners connected with
terrorist crime to the Andamans.

COMPETITION BY JAPANESE SHIpPING COMPANIES IN THE INDIAN (lOASTAL
TRADE.

15. Tue HoNouraBLe Mr. VINAYAK VITHAL KALIKAR: (a) Are
Government aware of the fact that the Japanese shipping companies operat-
ing in Indian waters have cut down their rates and are using other methods
of competition inflicting heavy losses on the Indian shipping companies ?

_ (b) Do Government propose to take any measures to protect the Indian
shipping companies from the competition of the Japanese companies ?
If s0, the nature of the measures ?

(c) Have Government taken into consideration the recommendations of

the Indian Mercantile Marine Committee ? If so, do Government propose to

introduce legislation on the lines suggested by the Mercantile Marine Committee ?
If not, why not ? '
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- Tre HoNouraBLE MR. T. A. STEWART : (a) The Government of India
have received representations from shipping interests in India regarding
Japanese competition in the Indian coastal trade. ‘

(b) The question is receiving the consideration of the Government of
India.

(¢) The Honourable Member presumably refers to the recommendation
for the reservation of the coastal trade to Indian-owned ships. The attitude
of the Government of India to that proposal was explainéd in Sir George
Rainy’s speeches in the Legislative Assembly when Mr. 8. N. Haji’s Bill on the
subject was before that House. I would refer the Honourable Member to
the record of those proceedings.

16.*
FrEIGHT ON COAL DESPATCHED FROM COLLIERIES IN THE CENTRAL PROVINCES.
17. Tae HonouraBLe Mr. VINAYAK VITHAL KALIKAR: Wil

Government be oleased to state :

(a) If the Railway Board have received a representation from the Secre-
tary, Ahmedabad Millowners’ Association, requesting the Board not to raise
the freight on coal despatched from the collieries in the Central Provinces
to the different centres of India in pursuance of a representation made on
the subject by the Bengal colliery-owners ?

(b) Is it a fact that if the freight is raised on coal despatched from the
collieries in the Central I’rovinces it will cause unfair discrimination and
wilt be unjust and unfair to the Central Provinces coliiery-owners, railways
and labour forces working in these collieries and will also be detrimental and
penalizing to the various industries established in the difierent centres of

India ?

(c) If the answer to part (a) is in the affirmative, what step do Govern-
ment propose to take on the representation made by the Secretary,
Ahmedabad Millowners’ Association ? .

Tre HoNouraBLE MR. M. W. BRAYSHAY : (a) Yes.

(b) and (c). The question of whether any alterations are called for in the
freight rates¥,on coal despatched from collieries in the Central Provinces is
still under examination and no decision has yet been reached.

BovcorTr. oF INDIAN CotrroN BY THE JAPANESE C(oTTON SPINNERS’
FEDERATION.

18. Tre HonouraBLE MRr. VINAYAK VITHAL KALIKAR: (a) Has
the attention of Government been drawn to the report appearing in the
press that as a measure of retaliation against the import duties on cotton
piece-goods imposed by the Government of India, the Japanese Cotton
Spinners’ Federation have decided to hoycott Indian cotton ?

(b) If the answer to part (a) is in the affirmative, will Government be pleas-
ed to state what measures they propose to take to help the . cotton-growers of

* Question not put by the Honourable Mr. Vinayak Vithal Kalikar.
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India if the threat of the Japanese Cotton Spinners’ Federation is carried.
out ? .
Tae HoNoURABLE MR. T. A. STEWART i (a) Yes, Sir.

(b) It is not yet possible to estimate the extent, if any, to which the
Indian cotton trade has been affected. The situation, however, is being
watched. :

SILVER.

. 19. Tue HoNOURABLE Rai Bamapur Lara MATHURA PRASAD
MEHROTRA : (1) Will Government be pleased to state if Britain has
paid its War debt from India’s silver reserve ?

(2) If so, was any responsible authority in Ind.m consulted about this
matter before the decision was taken ?

(3) Will India get the full or even partial benefit of the rate offered by the
United States ?

(4) At what price did Britain acquire silver from India ?

(5) Was it acquired at the market rate or below the market rate ?

(6) Has Britain made any profit out of the transaction and, if so, how
much ?

(7) How have the proceeds of the sale of the silver been invested ?

(8) Has Britain paid the price in gold or has India only got securities in
lieu of its silver ?

(9) Was the opinion of the Standing Finance Committee taken on the trans-
action ?

(10) Will Government be pleased to bring this matter before the two
Legislatures to ascertain the opinion of the public ?

TxE HonouraBLE Mr. J. B. TAYLOR : (1) His Majesty’s Government
made a small token payment on account of the War debt in this way to the
Government of the United States.

(2) Yes.

(3) and (4). 20 million ounces of silver were sold to His Majesty’s Government
on the basis of 20-7/16d. per standard ounce, delivery in London. As the silver
was shipped to the United States of America without going through London,
the charges for transport will be subject to a deduction equivalent to the amount
which would have been paid by the Government of India if the silver had been
shipped to London.

(5) Appreciably above the market rate at the time.
(6) This is a matter of opinion.
(7) and (8). In sterling securities.

(9) and (10). No.
M46(8 e
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INCONVENIENCE CAUSED TO PASSENGERS DUE TO MISCONNECTION BETWEEN
47-Up PassENGER AND 71-Up ExprEss TraiNs AT KruL JunNcrION.

20. The HonNouraBLE Rasa RAGHUNANDAN PRASAD SINGH :
Are Government aware that owing to lack of connection between 47-Up Sahib-
ganj-Gaya Passenger and 71-Up Punjab Express, great inconvenience and dis-
ocomfort is felt by passengers by the former train who happen to be travelling
to Patna or further up? Do they propose to remove this grievance of the
travellers concerned by so changing the timing of the 47-Up Passenger as to
enable them to avail themselves of the 71-Up Punjab Express at Kiul June-
tion ? -

Tue HoNouraBLE MR. M. W. BRAYSHAY : The inconvenience caused
to passengers due to misconnection between 47-Up and 71-Up trains at Kiul is
realised. This cannot, however, be avoided as the earlier running of 47-Up

by about two and a half hours which would be necessary to form the connection
referred to would result in :

(?) a departure from Bhagalpur at about 15-00 hours instead of 17-26
hours which would be too early for the local traflic from Bhagalpur,
particularly for passengers returning from courts ;

(¢t) a departure from Kiul at about 18-50 hours instead of 21-40 hours
and a consequent misconnection with 12-Down Express at that
station. This connection is important also for traffic from North
Bihar to Gaya ma Mokameh Ghat where the latter train has a

very suitable connection with the Bengal and North-Western
Railway steamer.

StoPPAGE OF 42-DowN ExXxPrRESS TRAIN AT KAJRA AND ABHAIPUR.

21. Tne HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government propose to arrange for the stoppage for a few minutes of 42-
.Down Mokameh Junction-Howrah Express via Sahibganj Loop at Kajra and
Abhaipur in view of the importance of these places as centres of trade (in grains
and in slates) and agricultural operations ?

Tre HoNouraBLE MR. M. W. BRAYSHAY :  No: the Railway Adminis-
tration report that the traffic offering at Abhaipur and Kajra does not warrant
the stoppage of express trains at these stations.

COMPETITION BETWEEN MoTOR AND RaiLway TRaFFIC.

22. Tue HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Is it a fact that due to the competition between motor and railway traffic
and transports, the Railways are sustaining losses ? If so, what do Govern-
ment propose to do to meet the situation ?

Tue HoNourasLk Mr. M. W. BRAYSHAY : The reply to the first
part of the question is in the affirmative.

As regards the second, I cannot enumerate here all the methods adopted
by Railways to regain the lost traffic. Some of the most important are : re-
duction of fares between competitive points, issue of cheap return tickets,
introduction of more convenient services, and so on.
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My Honourable friend is no doubt aware that the Government of India are
considering in consultation with Provincial Governments the measures that.
might be taken to co-ordinate the activities of Railways and road vehicles.

ForTNIGHTLY RETURN TICKETS ON THE EasT INDIAN RaiLway.

23. TEE HonouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government propose to issue fortnightly return tickets for all classes of
passengers by the East Indian Railway at reduced rates ?

Tre HoNouraBLE MrR. M. W. BRAYSHAY : Ordinary return tickets
are already issued generally to 1st, 2nd and Inter class passengers and week-
end return tickets to 3rd class passengers. On certain sections 3rd class ordi-
nary return tickets are also issued to meet bus competition. It is not proposed
to issue fortnightly return tickets generally on the East Indian Railway.

NUMBER OF DEATHS AMONG PRISONERS IN THE ANDAMANS IN May, 1933.

*24. Tee HowouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the number of deaths among the prisoners,
both political and ordinary, in the Andamans Cellular Jails during the month
of May last ? ‘

TaE HoNOURABLE MR. M. G. HALLETT : There were four deaths in the
Andamans Cellular Jail in the month of May, 1933.

REAsONS OF HUNGER-STRIKE OF TERRORIST PRISONERS IN THE ANDAMANS.

25. Tae HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to state :

(a) Reasons why the political prisoners in the Andamans resorted to
hunger-strike ?

(b) Did Government do anything to persuade them to end the hunger-
strike ¢ If so, what measures did they adopt ?

Tee HoNoURABLE MR. M. G. HALLETT : (a) I would refer the. Honour-
able Member to the communiqués of June 7th and 13th, 1933.

(b) I have no doubt that the jail stdff did everything that they could to per-
suade the hunger-strikers to desist. I may mention that, as stated in the com-
muniqué issued on the 19th June, the Chief Commissioner permitted the deli-
very to prisoners on hunger-strike of letters and telegrams from relatives and
others urging them to give up the strike.

CoMPLAINTS FROM TERRORIST PRISONERS IN THE ANDAMANS BEFORE GOING ON
HUNGER-STRIKE.

26. THE HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Did Government receive any complaints from the political and ordinary
prisoners in the Andamans before they went on hunger-strike ? If so, what
steps did Government take to prevent them from so doing ? If Government
have not done anything to redress the grievances of the prisoners, will Govern-
ment be pleased to state why they have not done so ?

* Questions Nos. 24 to 35 were not asked as the Honourable Member was absent,
. o2
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THE HoNoURABLE MR. M. G. HALLETT : The Government of India did
not receive any complaints from the prisoners before they went on hunger-
strike. In regard to the measures taken since the conclusion of the strike, I
would refer the Honourable Member to the reply which I have given to parts
(¢) and (d) of the Honourable Mr. Vinayak Vithal Kalikar’s question No. 13.

DEeaTES OF TERRORIST PRISONERS IN THE ANDAMANS.

27. THE HoNoUrABLE MR. JAGADISH CHANDRA BANERJEE:
(a) What was the principal cause of the deaths of Mr. Mahabir Singh of the
Lahore Conspiracy Case, Man Krishna Nama Das of Mymensingh district and
of Mr. Mohit Mohan Maitra of Pabna district, Bengal, all prisoners in the
Andamans ¢

(b) Was rectum feeding attempted in the case of all these three dead
prisoners ?

(c) Will Government be pleased to state the date or dates on which these
above mentioned dead prisoners began their hunger-strike ?

(d) What was the condition of their health, day by day, during the period of
their fast ? ‘

(e) Did the doctor in charge who attended them keep any chart about the
health condition of these three prisoners ? If so, will Government be pleased
to lay on the table the copies of the medical charts or the bed tiokets of those
three prisoners ?

The HoNoUrRABLE MR. M. G. HALLETT: (a), (c) and (d). Detailed
information is given in the communiqués which were issued from time to time and
of which copies have been laid on the table.

(b) In no case.

{€) Case-charts were maintained but Government do not propose to pub-
lish them.

HUNGER-STRIKE OF TERRORIST PRISONERS IN THE ANDAMANS IN JUNE, 1933.

28. Tue HoNouraBLe Mz. JAGADISH CHANDRA BANERJEE:
(a) Was there any hunger-strike among the political prisoners in the Andamans
in the month of June last ? If so, will Government be pleased to state as to
why the prisoners hunger struck ?

(b) Will Government be pleased to state the names of all the prisoners
who went on hunger-strike in June last ¢

Tue HoNoURABLE Mr. M. G. HALLETT : (a) The cause of the hunger-
strike, which began in May last and continued into June, is stated in the com-
muniqué issued on June 7th, 1933, of which a copy has been laid on the table.

(b) Government do not propose to publish the names of the prisoners.

DELIVERY OF MONEY ORDERS TO TERRORIST PRISONERS IN THE ANDAMANS.

29. THE HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Is it & fact that a money order sent by Mrs. Uttama Sundari Roy of Caloutta to
her son Kali Pada Roy, a political prisoner in the Andamans has not been given
to the said prisoner by the authorities at Port Blair ? If so, why has this



QUESTIONS AND ANSWERS. 21

been done and at whose instance ? How many money orders to the political
prisoners have so been refused to them by the authorities, and to whom were
they addressed ?

Tre HonouraBrLE MrR. M. G. HALLETT : The answer to the first part
of the question is in the affirmative. The jail rules do not permit prisoners
in the Andamans to keep money in their possession, and any money sent to
prisoners was no doubt withheld for that reason.

SupPLY OF NEWSPAPERS T0 TERRORIST PRISONERS IN THE ANDAMANS.

30. TeE HoNouraBLE Me. JAGADISH CHANDRA BANERJEE:
Are any English, Bengali, Hindi and Urdu newspapers allowed to the political
prisoners in the Andamans ? If so, how many and what are their names f
If the answer to the first part of the question is in the negative, will
Government be pleased to state why newspapers are not allowed to the political
prisoners ?

Tue HoNouraBLE MR. M. G. HALLETT : The weekly editions of the
Tsmes of India, the Statesman, the Sanjibant and the Bangabasi are supplied
to the prisoners.

HEeaLTH OF PRISONER BipHU BHUSAN SEN AND INTERVIEW WITH HIS BROTHER.

31. THE HoNouraBLE MR, JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the present condition of health of the
political prisoner Mr. Bidhu Bhusan Sen at the Andamans Cellular Jail ? Has
his brother been allowed to go to the Andamans and visit him there ?

Tre HoNoURABLE MR. M. G. HALLETT : The prisoner has now com-
pletely recovered. His brother was allowed to interview him on July 19th,

i
HUNGER-STRIKE OF CERTAIN PRISONERS IN THE ANDAMANS.

32. Tee HonouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Did Dr. Narayan Chandra Roy, ex-Councillor, Caloutta Corporation, Dr.
Bhupal Bose, M.B., Mr. Sunirmal Sen, B.Sc., Mr. Abani Ranjan Ghose, Mr.
Romesh Chandra Chatterjee and Mr. Barindra Kumar Ghose, prisoners in the
Andamans, resort to hunger-strike ? If so, on what grounds ?

Tae HoNoURABLE Mr. M. G. HALLETT : I would refer the Honourable
Member to the reply which I have given to part (b) of his question No. 28.

NuMBER OF TERRORIST PRISONERS IN THE ANDAMANS.

33. Tuk HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE :
How many political prisoners are there in the Andamans Cellular Jails and
when were they sent to Port Blair and in how many batches ? Will Govern-
ment be pleased to state their number, province by province ?

Tue HovouraBLe Mr. M. G. HALLETT: There are 112 terrorist
prisoners in the Andamans Cellular Jail, who were sent in batches of varying
sizes at different periods between August, 1932 and June, 1933. Government
do not propose to publish the names of the prisoners. Most of them belong to
Bengal.
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SwaMi JNANANANDA’s PAMPHLET ON HUNGER-STRIEE AND DEATH OF TERRO-
RIST PRISONERS IN THE ANDAMANS.

34. The HonouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Has the attention of Government been drawn to the pamphlet entitled
“* Hunger-strike and death of the political prisoners in the Andamans” by
Bwami Jnanananda and printed and pubhshed by Mr. Benoy Kumar Das
Gupta from 37, Serpentine Lane, Calcutta ! If so, what reply have Government
given to the statements of the said Swamiji ?

THE HoNourasLE MR. M. G. HALLETT: Government have seen the
pamphlet. Their position has been made clear in the communiqués published
.at different dates.

REPATRIATION OF TERRORIST PRISONERS FROM THE ANDAMANS,

35. The HonouraBLe Mr. JAGADISH CHANDRA BANERJEE:
(@) Is it a fact that the Indian public demand the repatriation of the political
prisoners to their native land ? If so, what have Government done with
regard to that demand ?

R

(b) Are Government aware that the Indian public demand an enquiry into
the present state of affairs in the Andamans Cellular Jail and the condition
of the political prisoners there ?

(¢) Are Government considering the desirability of holding an enquiry into
the incidents that led to the hunger-strike of the prisoners in the Andamans ?
*If not, why not ?

(d) Are Government aware that public meetings were held almost in every
part of India protesting against the re-opening of the Andamans Cellular Jail and
the Penal Settlement there ?

TuE HoNOURABLE Mr. M. G. HALLETT : (a), (b), (c) and (d). Govern-
ment are aware that public meetings have been held at which demands of this
nature were put forward. They do not consider that any action is required

RECOMMENDATIONS OF THE INDIAN JAiLs COMMITTEE AND DEPORTATION oy
TERRORIST PRISONERS TO THE ANDAMANS.

*36. The HonouraBLe MRr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state how far thev have given effect to
the recommendations and suggestion of the Indian Jails Committee (1919),
known as the Cardew Committee, in respect of sending prisoners to the
Andamans ? Is it a fact that Government are sending political prisoners to the
Andamans against the recommendations of the said Committee? Can Govern-
ment assign any reason for this action ?

Twe HoNOURABLE Mr. M, G. HALLETT: The Home Department
Resolution No. F. 20/26-Jails, dated February 27th, 1926, explains the extent
to which the Government of India have given effect to the recommendations
of the Jails Committee in regard to the sending of prisoners to the Andamans.

Government do not agree that the transfer of the terrorist prisoners to
‘the Andamans is at variance with the proposals of the Jails Committee.

*Questions Nos. 36 and 37 were asked by the Honourable Rai Bahadur Lala Mathura
Prasad Mehrotra.
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HeaLtE oF KHAN ABDUL GHAFPAR KHAN, A SraTh PRISONER CONFINED IN
THE HAZARIBAGH JAIL, BIBAR AND ORIssa.

37. Tae HowourasLt Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the present condition of health of
Khan Abdul Ghaffar Khan, known as ‘‘ Frontier Gandhi » ?

(b) Is it a fact that he is losing his weightin the jail ¢

(c) Isany money being paid to the family of the “ Frontier Gandhi’ as
maintenance allowance ! If so, what is that amount ?

Twve HoNOURABLE MR. M. G. HALLETT : (2) Khan Abdul Ghaffar Kban
18 in good health.

(b) No.
(¢c) No allowance is considered necessary.

IMpORT OF JAPANESE Ricr INTO INDIA.

*38. The HonouraBLE MR. JAGADISH CHANDRA BANERJEE:
(@) Is it a fact that negotiations are going on between Japan and some foreign
and other merchants in India on the importation of Japanese rice into Indian
and Burma markets ? ‘

(b) If so, will Government be pleased to make a statement on the matter ?

Tue HoNOURABLE KHAN Barapur Mian Sir FAZL-I-HUSAIN :
(a) and (b). No definite information is available, but reports have reached Gov-
ernment that endeavours are being made by certain persons to negotiate the
sale of Japanese rice in India.

IMPORT OF JAPANESE RICE INTO INDIA.

39. The HowouraBre Mr. JAGADISH CHANDRA BANERJEE:
(a) Has the attention of (overnment been drawn to the statement of the
President of the Burma Indian Chamber of Commerce that appeared in the
Ananda Bazar Patrika, a vernacular daily of Calcutta of June 28th, 1933 (dak
edition) with regard to the apprehended import of Japanese rice to India
and Burma ?

(b) If so, what steps have Government taken or propose to take to prevent
the import of rice to India and Burma from Japan ?

(c) Are Government aware that Japan has stopped import of Indian and
Burma rice ?

(d) If so, are Government contemplating any executive action against
the proposed import of Japanese rice to India and Burma ?

Tre Honouranre KuHAN Bawanvr Mian S8R FAZL-I-HUSAIN :
(a) Government have not seen this statement, but have received a communica-
tion direct from the Burma Indian Chamber of Commerce.

(6) and (d). The matter is under consideration.

() In 1928 an Ordinance was issued by the Japanese Government pro-
hibiting the import of rice into Japan except under licence.

*Queations Nos. 38 to 55 were not asked as the Honourable Member was absent.
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DEPORTATION OF CERTAIN LAHOBRE CONSPIRACY CASE PRISONERS TO THE
ANDAMANS FROM MADRAS.

40. Tee HonouraBLe MRr. JAGADISH CHANDRA BANERJEE :
Is it afact that Jayadeva Kapur, Siva Rama and Vijoy Sinha sentenced
to transportation for life in connexion with the Lahore Conspiracy Case
who are at present in Madras Jail are going to be sent to Port Blair? Or
bave they been already sent to Port Blair ?

Tre HoNOURABLE MRr. M. G. HALLETT : The prisoners were transferred
to the Andamans on the 11th June, 1933.

WHEREABOUTS AND HEALTH OF STATE PRISONER SURENDRA MoHAN GHOSH,

41. Tue HonouraBLE Mr. JAGADISH CHANDRA BANERJEE:
(@) Will Government be pleased to state where State prisoner Mr. Surendra
Mohan Ghosh of Mymensingh district is at present ¢

(b) What is the present condition of his health ?
(¢) Is it a fact that he is suspected to be suffering from tuberculosis ?

(d) If s0, will Government be pleased to state whether they have made
proper arrangements for his treatment in any good tuberculosis hospital in
India ?

(e) Will Government be pleased to lay on the table the latest health bulletin
of Mr. Surendra Mohan Ghosh ?

(f) Have Government received any application from any of Mr. Ghosh’s
relatives praying for interview with him at the jail ?

(9) If so, has the prayer been granted by them ?

(k) Is any maintenance allowance paid to the family of Mr. Ghosh ?

() If not, why not ?

(7) If so, what is the amount ?

(k) Are Government aware that Mr. Ghosh has got his life insured with
the Bengal Insurance and Real Property Co., Ltd., Calcutta, and that he has
not been able to pay his two premia ?

() What provision have Government made for payment of the premia
of Mr. Ghosh ?

(m) Are Government aware. that his policy may lapse if the premia
are not paid in time and it will then be very difficult for him to reinstate it in the

present condition of his life which may not be accepted after medical exami-
nation by any insurance office ?

(n) If so, what steps have Government taken or are going to take to see
that Mr. Ghose’s life insurance policy may not lapse ?

Tue lioNnouraBLe MRrR. M. G. HALLETT: (¢) The State prisoner
Surendra Mohan Ghosh is detained in the Rajahmundry Jail, Madras, at
Ppresent. '

(b), (c) and (e). The State prisoner has had severai attacks of dysentery
since 1926, with periods of improvement, but recently theic has been some
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deterioration in his health with oécasional slight fever. He was therefore
examined on the 5th July by a board of two doctors at the General Hospital,
Madras. The board are of opinion that he is suffering from chronic dysentery.
They did not find him to be suffering from tuberculosis.

(d) Does not arise.

(f) No.

(9) Does not arise.

(h) to (). Yes. Rs. 30 a month.

(k) and (). Yes. Government have paid the premia up to date.
(m) and (n). Do not arise.

ALLEGED ILL-TREATMENT OF MR. ANEY IN THE M1DNAPORE CENTRAL JAIL.

42. THe HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE :
(a) Has the attention of Government been drawn to the statement of Mr. M. 8.
Aney, Acting President, Indian Nationa Congress, published under the captions
“Mr. Aney’s Rejoinder to Sir Harry Haig ", “ Full of Mis-statements and
Distortion ”, in Advance of Calcutta of June 10th (dak edition) regarding
the treatment meted out to Mr. Aney at the Midnapore Jail after his arrest
while he was going to attend the Congress session in Calcutta ?

(b) Have Government made any reply to this statement of Mr. Aney ?

(c) If so, what is it ?

(d) Will Government be pleased tostate if any steps have been taken by
the authorities to see that such treatment is not accorded to the political
prisoners, especially to those of the type of Mr. Aney who is an ex-M. L. A. ?

Tee HoNourRaBLE Mr. M. G. HALLETT : (a) I have seen the press
report. - s

(b) No:.

(¢) Does not arise.

(d) The Honourable Member presumably refers to the method of search.
The search was carried out by a warder who was bound to comply with the Jail
Rules that such searches should be carefully and thoroughly done. Mr. Aney

himself admits that on his protest the Deputy Jailor relaxed the ordinary
procedure. This part of the question does not, therefore, arise.

WorLp EcoNoMic CONFERENCE.

43. TuE HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(+) Will Government be pleased to state the names of the Indian Delegates to
the World Economic Conference in London ?

(%) What was the position of 8ir Purshotamdas Thakurdas in relation to
the Conference asud why did he withdraw from it ?

(¢%9) Is the Government of India bearing the expenses of the delegates to
the Conference ? If so, what is the total cost of India’s Delegation to that
Conference
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(tv) Will Government be pleased to state why an Indian could not be
chosen as the head of India’s Delegation to the said Conference ?

(v) What were the aims and objects of the Conference and how far they
have been fulfilled ?

THE HoNOURABLE MR. T. A. STEWART : (i) The Honourable Member
i8 referred to the Press communiqués, dated the 9th and the 16th June, 1933,

issued by the Private Secretary to His Ixcellency the Viceroy, copies of which
are in the Library.

(%) Sir Purshotamdas Thakurdas was appointed as a member of the
Advisory Committee which was formed to assist the Indian Delegation at the

Conference. The Government of India have no official information as to his
reasons for withdrawal.

(wi) The reply to the first part of the uestion is in the afirmative. As to
the second part, the expenditure has mainly been incurred in England and I am
not at present in possession of the information required.

(%) The personnel of the Delegation was chosen after full consideration of
the necessities of the situation.

(v) The World Economic and Monetary Conference was convened, accord-
ing to the Draft Agenda of the Conference, to decide upon the measures to
solve the economic and financial difficulties which are responsible for, and may
prolong, the present world crisis. As the Honourable Member is no doubt
aware, the Conference has for the present been adjourned and it is not possible
at this stage to say how far these objects have been fulfilled. ’

CHAMBER OF PRINCES.

44. Tue HowouraBLe Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state if any money is heing paid to the Princes’
Chamber from the revenue of the Government of India ? If so, what is the
amount and why is it being paid ?

Tre HoNouraBLE Mr. B. J. GLANCY : The average annual amount
debitable to Indian revenues which is expended on the (‘hamber of Princes is
Rs. 10,200 per annum. The reason for the < xpenditure is chiefly to yrovide for
the maintenance of the building (Rs. 8,100) and also for certain minor items
such as the printing of proceedings, postage, etc.

Numser oF C1viL D1SOBEDIENCE PRISONERS IN JAIL.

45. Taz HonouraBik Mr. JAGADISH CHANDRA BANERJEE :
(s) Will Government be pleased to state the number of civil disohedience
prisoners in jails, both men and women, in India, province by province, up
till the temporary suspension of the civil disobedicnce movement ?

Tnr HoNourasLE MRr. M. G. HALLETT : I lay a statement on the table

giving the figures in my possession, namely, up to the 30th April and 3lst
May.
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Stitement showing the number of persons undergoing émprisonment sn connection with the
cwvil disobedience movement.

N Number of convioted persons Number of convicted persons
undergoing imprisonment at undergoing imprisonment at
the end of April, 1933. the end of May, 1933.
Province.

Men. Women. | Total. Men. Women. | Total.
Madras 747 50 797. 567 40 507
Bombay 2,717 215 2,932 2,250 195 2,445
Bengal 1,171 69 1,240 ,931 62 998
U. P. 1,966 122 2,088 1,716 94 1,809
Punjab 182 8 190 138 5 143
B. and O. 1,598 55 1,653 1,166 42 1,208
C. P 110 1 111 58 58
Assam 137 13 150 120 11 131
N.W.F.P. 1,661 1661 | 1,67 1,657
Delhi 36 7 43 29 6 35
Coorg 62 2 64 53 2 56
Ajmer-Merwara. 19 2 21 13 13
Total 10,408 544 B 10,950 8,887 457 9,144

COLLISION BETWEEN A Bus AND TraiN At LEVEL CrossiNng No. 31, BHADOHI

STATION,

East Inpian Rarnway.

46, THE HonNouraBLE MRr. JAGADISH CHANDRA BANERJEE:
(@) Will Government be pleased to state the number of persons killed and
seriously wounded on account of the train-bus collision at a level crossing near
Benares on the East Indian Railway ?

(b) Will Government be pleased to state whether the level crossing is
situated on the main line or on a branch line of the East Indian Railway ?

(c) Was the level crossmg protected by any signal ? If so, were the
gates of the crossings interlocked with the signal protecting the gates %
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Trhe HonouraBLe MR. M. W. BRAYSHAY : (a) As a result of the
unfortunate accident when a motor bus collided with the Up Lahore Mail
near Bhadohi station (East Indian Railway) on the 6th June, 1933, Government
regret to state that 15 out of 36 passengers in the bus were killed on the spot
and 16 were injured. The injured were treated in Bhadohi Hospital, where
two died subsequently.

(b) Level crossing No. 31, where the collision occurred, is on the main
Yine about 400 feet outside the up outer signal of Bhadohi station.

(c) No, it is not required by the safety regulations laid down.
NumBER oF LEveL CRossING ACCIDENTS ON RAILwAYS,

47, Tue HonouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to state the number of level crossing disasters
that took place on the Indian Railways, both State-managed and Company-
managed, since 1931 to June, 1933 ?

Tue HonourasLe Mr. M. W. BRAYSHAY : The total number of level
crossing accidents reported to the Railway Board by various Railways from
January, 1931 to June, 1933 is 48.

NuMBER OF LEvEL CROSSINGS ON THE KALKA-SIMLA AND DARJEELINGe ~
HimMarLavyaN RaAtLways. :

48. Tnr HoNouraLe Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the number of level crossings situated on
the Kalka‘Simla and Darjeeling-Himalayan Railways ?

Tre Honovrapre Mr. M. W. BRAYSHAY: With your permission,
8ir, I propose to reply to questions Nos. 48 and 52 together.

There are four level crossings on the Kalka-Simla Railway. As regards
level crossings on the Darjeeling-Himalayan, East Indian and Kastern Bengal
Railways, the information is not readily available and Government consider
that the labour und expense involved in collecting it is incommensurate
with the results that are likley to be obtained.

Morox Trarric oN THE CART RoaDS BETWEEN KALKA AND SIMLA AND
BETWEEN SILIGURI AND DARJEELING.

49. Tre Ho~ouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Are Government aware that bus services are running along the railway track
between Kalka and Simla and Darjeeling-Siliguri on the Darjeeling-Hima-
layan Railway ?

Tur HonourasLe Mr. M. W. BRAYSHAY : Government are aware
that road motor services ply on the cart roads between Kalka and Simla and
between Siliguri and Darjeeling. The cart road between Kalka and Simla
follows a different alignment from that of the railway lines, but the Darjeeling
Himaiayan Railway runs for most of its length over the cart road from Siliguri
to Darjecling.
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LeverL CroSsING ACCIDENTS ON THE KALKA-SIMLA RAILWAY.

50. Tue HoNoUuraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to state whether any disaster took place at any
level crossing on the Kalka-8imla Railway ? If so, with how many casual-
ties and on what date ?

Toe HoNouraBLE MR. M. W. BRAYSHAY : No disaster occurred at
any level crossing on the Kalka-Simla Railway from January, 1931, to date.
On 21st January, 1932 and Tth April, 1932 there were two minor accidents
when a road motor in each case collided with a gate. There were no casualties..

SAFETY OF LEVEL CROSSINGS BEFORE LINES ARE DECLARED SAFE FOR
PasseNGER TRAFFIC.

~ b1. Tae HownouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Isit a fact that no lines are allowed to be opened for passenger service unless
they are inspected and declared safe by the Government Inspector t If so,
do the Inspectors make any remark on their Inspection Report regarding the:
safety of the level crossings before they declare any lines safe for the passenger-
traffic ?

TrE HoNoUurABLE MR. M. W. BRAYSHAY : The answer to both parts.
of the question is in the affirmative.

NumBer oF MAIN LINE LEVEL CROsSINGS BETWEEN HOWRAH AND DELmI,
EasT INDIAN RAILWAY, AND BETWEEN SEALDAH AND GOALUNDO AND
SEALDAH AND SILIGURI ON THE EASTERN BENGAL RAILway.

52. THE HonouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the number of level crogsings on the-
main line of East Indian Railway between Howrah and Delhi and those on
the Eastern Bengal Railway between Sealdah and Goalundo and Sealdah
and Siliguri ? How many of them are protected by signals and how many
of them are not ?  Are the signals interlocked with the level crossing gates ¢

(See reply to question No. 48.)

CONGRESS PROPERTY SEIZED UNDER THE ORDINANCES.

53. Tue HonNouraBre Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the number, province by province, of’
the Congress houses, ashrams, hospitals, libraries, buildings, *‘ khadi bhan-
dars,” etc., in India searched, banned and confiscated by Governmept since-
the Working Committee of the Congress was declared unlawful or since 1930
to May, 1933 ?

i THE HoNoURABLE MRr. M. G. HALLETT : Ilay a statement on the table
@@ving the information in my possession. P
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Statement showing busldings and other smmoveable property seized under Ordinance IX of
1930, Ordinance IV of 1932 and the Special Powers Ordinance (Ordinance X of 1932).

Number of buildings
seized under
Provinoce. Remarks.
Ordinance | Ordinances
IX 0f 1930.| IVand X
of 1932.
Madras .. Nil 27
" Bombay 50 138
Bengal i 276
United Provinces Nil 193
Punjab .. Nil - 3
Bihar and Orissa 1 95
Central Provinces Nil 7 Inoluding 1 garden.
Assam Nil 20
North-West Frontier Province Nil 1
Delhi Nl 4
Coorg Nl 2
Ajmer-Merwara Nd 5
Total 98 770

Bovcort oF INDIAN CoTTON BY JAPAN.

64. The HonNourasLe MR. JAGADISH CHANDRA BANERJEE :
(a) Has the attention of Government been drawn to the statement of
Mr. Senda, a prominent Japanese business man in Calcutta, that appeared in
the Statesman of June 24th, 1933, under the captions ‘“ A Japanese View ",
“ Cotton Boycott not an Empty Threat ”” with regard to the boycott of Indian

cotton by Japan ?
N

(b) What steps do Government propose to take to prevent the threatened

boycott ?

Tue HoNoURABLE MR. T. A. STEWART :

(@) Yes, Sir.

(5 The situation is being watched carefully.
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Bovcorr oF INpiaN CoTTON BY JAPAN.

55. THE HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE:
(a) Is it a fact that Japan has already begun boycotting Indian cotton ?

(b) Is England a buyer of Indian cotton ¢ If so, what is her Indian
cotton consumption per year ?

(¢) Will Government be pleased to state the amount of cotton exported
to Japan annually from India ?

THE HoNoURABLE MR. T. A. STEWART : (a) Yes, Sir.

(b) and (c). The Honourable Member is referred to the Indian Sea-
borne Trade Returns, copies of which are in the Library.

DiISMISSAL OF THE (GENERAL SECRETARY, MADRAS AND SOUTHERN MAHRATTA
Rannway UnioN, FRoM RaiLway EMrLOY.

56. Tae HonoURABLE Rar Banapur Lara MATHURA PRASAD
MEHROTRA : (1) Is it a fact that the Agent, Madras and Southern Mahratta
Railway, has dispensed with the services of a railway employee who refused to
comply with the Agent’s order that no servant of a railway should accept the
office of the General Secretary of the Madras and Southern Mahratta Rail-
way Union ?

(2) Isita fact that as a protest against the Agent’s action the workmen of
the Perambur Railway Workshops have refused to do any work ?

(3) If the answers to parts (1) and (2) above be in the affirmative, will Gov-
ernment be pleased to state on what grounds was such an order issued by
the Agent ?

Tue HoNourasiE Mr. M. W. BRAYSHAY : (1) Yes.

(2) Government understand that on the 11th July, 1933, the men entered
the workshop but that the majority of them refused to do any work.

(3) It is understood that the Agent issued the order in question owing
to certain allegations against the administration published by the. Union over
the signature of the General Secretary.

RECOMMENDATIONS OF THE RovAL ComMmissioN oN LABOUR.

57. THE HoNoUrABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : (a) Has the attention of Government been drawn to the follow-
" ing passagein the report of the Labour Commission,:

“ We believe that a more generous policy in respect of organisation
would be to the advantage of all concerned in railway works
and we commend that matter to the careful consideration of
Administration and Union. These bodies should also arrive at
an understanding concerning the extent of facilities to be given
to Union officers and members in promoting organisation ” ?

(B9 What steps have the Agent and other authorities of the Railway con-
cerned taken to give effect to the Commission’s recommendations in respect of

facilities to be given to the Union officers and members in promoting
organisation ?
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(c) Will Government be pleased to state if it has accepted the above
recommendation of the Commission or not ?

(d) If the answer of the above question is in the negative will Government
be pleased to state reasons for giving preference to anoutsider holding such
important office of the Union when capable men are available as members %

THE HoNovraBLE Mr. M. W. BRAYSHAY : The recommendation of the
Royal Commission on Labour referred to by the Honourable Member is at
present under the consideration of the Government of India. The last part
of the question is not understood.

PERSONNEL OF THE PoPE ENQUIRY COMMITTEE.

58. Tue HonNourasLe Mr. JAGADISH CHANDRA BANERJEE:
() Will Government be pleased to state the personnel of the Pope Enquiry
Committee on Retrenchment on the Indian Railways ?

(b) What was the remuneration per diem or mensem of Mr. Pope and
what were the allowances of his associates on the Committee ?

(¢) What was the total cost of the Pope Enquiry Committee ?

(d) Did the Committee take evidence from all the Indian Railway Chiefs
and the Members of the Railway Board including the Commissioner and the
Financial Commissioner for Railways in India ?

Tae HoNourasLE Mr. M. W. BRAYSHAY : (a) The following officers
were associated with Mr. Pope in his investigation : .

Mr. J. A. Bell, Divisional Superintendent, East Indian Railway.

Mr. R. C. Case, Deputy Transportation Superintendent, Great Indian
‘ Peninsula Railway.

Lieutenant-Colonel C. F. Carson, R.E., Divisional Superintendent,
North Western Railway.

Mr. G. 8. G. Higginson, District Transportation Officer, Bengal Nagpur
Railway.

Mr. G. A.R. Trimming, Deputy Chief Mechanical Engineer, East Indian
Railway. .

(b) Mr. Pope was paid a salary of £2,000 per annum together with an allow-
ance of Rs. 1,000 per mensem while in India and travelling expenses at Rs. 10
per day.

Mr. Pope’s associates drew the pay they were in receipt of in their rcgular
posts plus Rs. 10 per day travelling allowance.

(¢) Exclusive of the cost of printing and contingent expenses the cost of
the enquiry was roughly Rs. 35,000.

(d) No, Mr. Pope had informal discussions with the Railway Board and
the Agents of the principal Railways.
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RecoMMENDATIONS OF THE PopE ENQUIRY COMMITTEE.

59. Tue HonouraBLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to lay on the table the gist of the findings of
the Pope Enquiry Committee ?

(b)) In how many Railways have the Pope Committee recommended
retrenchment ?

(¢) Will Government be pleased to state the names of those Railways in
which recommendation has been made for retrenchment by the said
Committee ?

(d) What parts of the recommendation of the Pope Committee have been
given effect to ? Has there been any retrenchment in any Railway, either
Company-managed or State-managed,on the recommendation of the Pope
Enquiry Committee ?

(e) Will Government be pleased tostate the number of hands retrenched
in different Railways on the recommendation of the Pope Enquiry Committee
according to their nationalities ? ‘

Tee HoNouraBre Mr. M. W. BRAYSHAY: The Memorandum* I
have just laid on the table gives the information desired. No retrenchments
of staff have yet been made as a result of it.

RAILWAY ACCIDENTS.

60. THE HoNoURABLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state how many railway disasters in which
the engines were telescoped and the trains derailed occurred in India during
1932 and up to the month of June, 1933, and the number of casualties in those
disasters ? . '

(b) Have Government been able to ascertain the causes of those disasters ?

(¢) Have Government been able to know if those were the doings of the
mischief-makers or the disasters were mere accidents ?

(2) Have there been any suits for damages against the Railways either by
the passengers themselves who sustained injuries in the disasters or by the
relatives of the deceased passengers since 1930 up to July, 1933 ¢ If so, how
many ? And how have those suits been disposed of ?

THE HoNOURABLE Mr. M. W. BRAYSHAY : (a), (b) and (c). I assume
the Honourable Member refers only to serious accidents involving loss of life
or serious injury to person. ’

1 place on the table a tabulated statement of such accidents, showing in
each case the causes where known and the casualties.

.. (d) Government have no definite information as most of such cases are
within the powers of the local Railway Administrations to settle.

" * Seo pages 7-8 of these debates.
M4ecS
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Roap-RAIL CONFERENCE.

61. Tare HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(1) Will Government be pleased to state briefly the upshot of the Rail-Road
Conference that was recently held at Simla ?

(2) How many Ministers from the different provinces attended the Confer-
ence and who bore the expenses of the Ministers travelling to and from Simla ?

(3) Was there any interest of the bus service owned by Indians or Europeans
in India represented in the Conference ? If not, why not ¢

(4) Was any invitation extended to any bus service company that runs
their bus along the road off the railway lines ¢ If not, why not ¢ If so, how
many bus service companies responded to the invitations and attended the
Conference ?

Tre HoNoUrABLE Mr. J. A. SHILLIDY : (1) Eight Resolutions were
adopted at the Road-Rail Conference as a basis for proposals to be made
to Local Governments ; these resolutions will be found at pages 153-154 of
the printed proceedings of the Clonference which are available in the Library
of the Central Legislature.

(2) Four Ministers, vs2., from Bengal, the United Provinces, the Punjab
and the Central Provinces attended the Conference. Their expenses were
borne by the Local Governments concerned.

(3) and (4). No busservice wasinvited to send representatives. Government
did not overlook the importance of these interests, but did not find it possible
to arrange for the direct representation of the owners and operators.of motor
transport and, in particular, of rural buses, as they did not appear to be as
yet sufficiently organised, while such organisations as existed appeared to
be upon a provincial or even more local basis. It is, I think, clear that there
would have been great difficulty in selecting one or other of these as fully
representative for the purpose of a conference of this nature. I would,
however, point out that it was and is open to such serviees to represent their’
views to Local Governments and that any representations they make will be
given the fullest considerdtion.

s

RecommENDATIONS OF THE PoPE FENQUIRY COMMITTEE AND RECRUITMENT
FOR THE SUPERIOR SERVICES ON THE RAILWAYS.

62. Tur HonNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to state if the Pope Enquiry Committee have
made any recommendation for future recruitment of hands in the superior
services on the Railways in India ? If so, on what lines ?

Tue HoNouraBLE Mr. M. W. BRAYSHAY : Mr. Pope has made no
recommendations on this subject.

HEALTH AND TREATMENT OF LATE STATE PrisoNer J. M. Sk N-GUPTA WHILE
AT RaANCHI

63. Tae HowouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the conditions under which Mr. J. M. Sz

Questions Nos. 58 to 68 were not asked as tho Honourable Member was absent.
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Gupta was interned at Ranchi? What was the monthly allowance given
to Mr. Sen-Gupta for the maintenance of his family ? Is it a fact that Mr. Sen-
Gupta was suffering from blood pressure ? Ifso, was he being treated there
by any eminent physician at Government expense ? If not, why not ?

Tue HoNouraBLE Mr. M. G HALLETT: Mr.J. M. Sen-Gupta, who died
on the 23rd July, was allowed all possible freedom at Ranchi subject to ensuring
that he did not take part in political activities. He was suffering from high
blood pressure. Prior to his detention at Ranchi, he had been under treat-
ment at the Medical College Hospital, Calcutta, for about eight months and had
been examined and treated by several doctors, including his own physicians,
Sir Nilratan Sircar and Dr. 8. C. Sen-Gupta. At Ranchi he was placed under
the care of the Civil Surgeon, Ranchi.

While detained as a State prisoner his family was given an allowance
of Rs. 1,000 a month. In addition while at Ranchi the rent of the house
occupied by Mr. J. M. Sen-Gupta was paid for by Government.

SEPARATION OF BUrRMA ¥ROM INDIA.

64. Tae HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Is it a fact that His Majesty’s Government have decided to separate Burma
from India ? If so, when and on what terms? Will Burma be a Crown
Colony ?

Tue HoNOURABLE KHAN BARADUR MiaN SiR - FAZL-I-HUSAIN: The
Honourable Member’s attention is invited to the Secretary of Staite’s Memo-
randum to the Joint Select Committee recently published with the * Scheme
of Constitutional Reform in Burma if separated from India,” a copy of which
has been supplied to all Members of the House. No decision to separate
Burma has been taken by His Majesty’s Government. The Joint Select
Committee is now seized of the question, which will be taken up when the
Committee reassembles after the recess.

SILVER.

65. Tae HonouraBLe Mr. JAGADISH CHANDRA BANERJEE:
(1) Is it a fact that Britain has made payments to America with silver
acquired from India ? If so, why?

(2) Are Government aware that this has seriously perturbed the minds of
Indians ?

(3) Will Government be pleased to lay on the table or state in detail
the precise character of the transaction about this payment ?

(4) Will Government be pleased to state who negotiated the deal on behalf
of India ? Was the Government of India ever consulted on this matter and
at what stage ?

(5) Is it a fact that Britain acquired silver from India at about 32-5 cents
per fine ounce when the market price in India was 365 cents per fine ounce
and that Britain sold it to America at 50 cents ?

(6) What is the amount of debt cleared by Britain to America by acquiring
silver from India ? Is it a fact that Britain has been able to make a profit of
more than one crore of rupees in this transaction at the cost of India ?

-
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"Tae HoNoUrRABLE Mr. J. B.TAYLOR : (1), (3), (4), (5) and (6). The
attention of the Honourable Member is invited to the reply given to question
No. 19 asked by the Honourable Rai Bahadur Mathura Prasad Mehrotra.

(2) This is a matter of opinion.

NaMEs oF FIRMS THAT SUPPLY ARTICLES TO THE INDIAN STORES DEPART-
) MENT. -

66. Tue HoNouraBLk Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the names of the firms that

supply various kinds of articles for the use of Government to the Indian Stores
Department ?

() How many of the firms are Indmn and how many British ?

(¢) Are there any non-British firms other than Indian from which purchasea
are being made by Government ? If so, why so ?

Tue HoNouraBLE MR. J. A. SHILLIDY : (a) and (b). Full particulars
of firms registered for important plant and machinery and iron and steel work

are published periodically. A "copy of the latest issue has been placed in the
Library of the House.

As regards firms registered for other classes of stores, all the information
which can be conveniently furnished is included in the annual Administration
Reports of the Indian Stores Department. The attention of the Honourable
Member is invited to Chapter VII of the Report for the year 1932-33 which has

been recently published. Copies of the Report are available in the Library of
the House.

(¢) Yes. There is no restriction under the Stores Purchase Rules in the
matter of purchasing stores from non-British firms, the policy of Government
being to accept the lowest satisfactory tender irrespective of the nationality of
the tendering firm, subjeet to the preference which is permitted under the
preamble to the rules.

Views oF MINISTERS ON THE STATEMENT OF SIR SAMUEL HOARE BEFORE THE
JOINT PARLIAMENTARY COMMITTEE,

67. THe HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to state if they have ascertained the views of
the Ministers of different provinces on the statement of Sir Samuel Hoare,
Secretary of State for India, before the Joint Parliamentary Committee on
Indian Constitutional Reforms ? If so, will Government be pleased to lay on
the table the opinions of the provincial Ministers on the matter ?

Tue HoNourABLE KHAN BanApUR Mian Sir FAZL-I-HUSAIN: The
reply to the first part of the Honourable Member’s question is in the negative.
The second part does not arise.

RESOLUTIONS PASSED BY THE DAcca PEOPLES’ ASSOCIATION RELATING TO
DEPORTATION OF PRISONERS CONNECTED WITH TERRORIST CRIME TO
. THE ANDAMANS.

68. Tz HoNourasie Mr. JAGADISH CHANDRA BANERJEE:
Has the attention of Government been drawn to the news item published under
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the captions ““ S8end them back to India ", “ Dacca Association on Andamans ”
im Advance of July 4th, 1933 (dak edition), regarding the report of an
extraordinary meeting of the Dacca Peoples’ Association which unanimously
passed two resolutions strongly protesting against the re-opening of the
Andamans as a place for confining the political prisoners and requesting Govern-
ment to hold an open enquiry into the circumstances that led to the recent
hunger-strike and also requesting Government to send the political prisoners
back to India ? If so, what action do Government intend to take on the

resolutions of the above Association ?
Tar HoNourABLE MR. M. G. HALLETT : In reply to the first part of the

question I would say that Government have -seen a report of the meeting
and in reply to the second part I would refer the Honourable Member to the

reply which I have given to his question No. 35.
IMPORT OF JAPANESE RICE INTO INDIA.

69. Tie HonourasLe Mr. VINAYAK VITHAL KALIKAR: Wil
Government be pleased to state: » °

(«) Whether negotiations are going on between the Government of
India and the Japanese Government for the import of large quantities of
Japanese rice into India ?

~ (b) Is it a fact that Japan has already placed an embargo on Indian rice
in the interest of the Japanese cultivators ?

(c) Is it a fact that Java has also prohibited the imports of Indian rice
in the interest of the Java cultivators ?

(d) If the answer to part (a) is in the affirmative, what steps do
Government propose to take to safeguard the interests of the rice-growers
in India ?

Tur HonoURABLE KuanN Bauwapur Mian Sik FAZL-I-HUSAIN :
(a) No.

(b) T would refer the Honourable Member to the reply given by me to
part (c) of the Honourable Mr. Jagadish Chandra Banerjee’s question No. 39.

(¢) An Ordinance issued by the Governor GGeneral of Netherlands-India
on the 20th July, 1933, prohibits the importation of rice into the customs area
of Netherlands-India except under special licence.

(d) Does not arise.

Dacca-Arica  RaiLway.

*70. Tue HonouraBLe Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state':

(¥) The present position with regard to the Dacca-Aricha Railway pro-
ject ¢

(¥¢) The reasons for the suspension of works already undertaken ?

(t1t) Whether it is a fact that the construction of the railway, though
Fimlly sanctioned by the Indian Legislative Assembly and the Secretary of

| *Questions Nos. 70 to 72 were not asked as the Honourable Member was absent.
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State for India, is being delayed as a result of the agitation carried on by
the I. G. N. & Railway Co., Ltd., and R. 8. N. Co., Ltd. ? ‘

(tv) Whether any report has been submitted by the Committee appointed
under the orders of the Government of Bengal contained in their Local
Self-Government Department Resolution No.2127-P.H., dated the 25th July,
1929, as amended by Notification No. 2956-P.H., dated the 2nd November,
1929, to consider what measures will be necessary to safeguard the health and .
sanitation of the route of the proposed railway from Dacca to Aricha ?

(b) If the answer to (i) is in the affirmative, will Government be pleased
to lay on the table a copy of the said report ?

Tre HoNourasLe Mr. M. W. BRAYSHAY : (a) (4) and (4). The present
position is the same as stated by the Honourable Mr. J. C. B. Drake in reply to
a similar question put by the Honourable Member on the 26th September,
1932. '

(#%) No.

() 1t is understood that the report of the Committee referred to has
been submitted to the Government of Bengal, who are still considering it.
Government have not been furnished by the Local Government with a copy

of the report. I shall try to obtain a copy when it is published and place it in
the Library of the House.

Dacca-Aricaa RaiLway.

71. THE HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state whether it is a fact that the Joint Steamer -
Companies have raised strong objections with regard to the headways of bridges
and width of channels between piers which, if complied with, are calculated to

80 increase the cost of the Dacca-Aricha Railway scheme as to make it difficult
for the Railway Administration to give effect to it ?

Tre HoNouraBLE MR. M. W, BRAYSHAY : It is understood that the
demands of the Joint Steamer Companies with regard to the spans and head-
ways of bridges, as wellas the Railway Administrations counter proposals,
‘were considered by the Committee appointed for the purpose, who accepted
the latter. The Railway Administration had, however, found it necessary,
chiefly as a result of observation of the abnormal flood of 1931, to propose
a considerable increase in the original waterways and headways provided for
in the abstract project estimate, which must increase the cost of the line, but
whether it will so increase it as to make it no longer a paying proposition
cannot be determined until detailed estimates have been prepared for which

we shall have to wait till the Local Government have arrived at a decision on
the Committee’s recommendations. *

Dacca-Aricra Rarnway.

72. TuHe HownouraBLe Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state : '
(7) () Whether the construction of the Dacca-Aricha Railway has been

postponed on the ground of financial stringency ; or (it) on the ground of
public health and sanitation ?
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(b) If the delay is due to the examination of the public health question

will Government be pleased to state when a final decision is, likely to be
arrived at by Government ?

(¢) Is it a fact that the question of public health and sanitation was
thoroughly examined by the Government of Bengal under Lord analdshay,
and discussed in the report submitted by the Railway Ixtension Com-
mittee appointed in 1917 ¢

{d) Will Government be pleased to lay on the tablea copy of the report
of the said Committee ?.

Tae HoNouraBLE Mr. M. W. BRAYSHAY : (4) (3) and (#4). Financial
stringency is, of course, one of the reasons for the scheme being delayed, but
as I have explained in my reply to question No. 70 the Government of Bengal
are still considering the report of the Committee appointed by them to report
on questions connected with public health, sanitation, waterways and head-
ways under bridges.

(b) It is understood that the Local Government.hope. to arrive shortly
at a decision on the Committee’s report, after which the question of don-
structing the railway will be examined by Government in all its bearings.

() The Committee in question was constituted in 1920 and submittefl
its report in 1921. Questions of public health and sanitation arising from it
were considered by the Governments of Lord Ronaldshay and Lord Lytton.

(d) A copy of the Committee’s report has been placed in the Library.

REPRESENTATION OF AS5AM ON THE JOINT SELECT COMMITTEE.

73. Tug HoNouraBLE Rai Banapur PROMODE CHANDRA DUTT:
(1) (a) How many delegates have been sent to England to consult with 1:,he
Joint Select Committee ? (b) Are all provinces represented % (c) If not, w];mh
of them are unrepresented ? (d) What is the reason for leaving any province
unrepresented ? (¢) What is the number of delegates province by province ?

(2) (a) Who selected the delegates ¢ (b) Had the Viceroy or the Govern-
ment of India any hand in the selection ? (c) Did he or they recommend or
suggest any names ! (d) Did he or they suggest or recommend any name
from the ‘unrepresented provinces ?

(3) Did the Governor or the Government of Assam make any repregenta-
tion to the Viceroy or the Government of India to secure representation of
Assam ?

(4) Is the Government of India aware that the Assam Legislative
Council unanimously adopted a resolution asking for two representatives
from Assam ?

(5) Is the Government of India aware that the entire press in Assam
strongly urged the representation of Assam ?

Toe HoNOURABLE KHAN BaHADUR Mian Sik FAZL-I-HUSAIN : ('1),
(2) and (3). Invitations to representatives from British India and the Indian
States to confer with the Joint Select Committee were issued by the Com-
mittee on its own responsibility. I place on the table a copy of a communiqué,
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dated the 20th April, giving the names of those who were invited.
From among them Mr. Kelkar declined the invitation on medical grounds.
(4) Yes.

(5) I am prepared to accept the Honourable Member’s statement.

Communiqué, dated the 20th April, 1933.

The Joint Select Committeo has decided to call into consultation the following repre-
sentatives from Indian States and British India:

Indian States—
Sir Akbar Hydari, Nawab Sir Liagat Hayat Khan,
Sir V. T. Krishnamaohari, Sir Mirza Mohammed Ismail.
Sir Manubhai Mehta, Sir Prabashanker Pattani, and
] Mr. Y. A. Thombare,
Britssh India—
His Highnees the Aga Khan, Mr. N. C. Kelkar,
8ir C. P. Ramaswami Ayar, Sir A. P. Patro,
Dr. B. R. R. Ambedkar, Sir Abdur Rahim,
_Sir Hubert Carr, Sir Tej Bahadur Sapru,
Mr. A. H. Ghuznavi, The Honourable Sir Phiroze Sethna,
Sir Henry Gidney, Dr. Shafaat Ahmad Khan,
8ir Hari Sing Gour, Begum Shah Nawaz,
Mr. Rangaswami Ayengar, Sardar Buta Singh,
Mr. M. R. Jayakar, Sir N. N. Sarkar,
Mr. N. M. Joshi, Sir Purshotamdas Thakurdas, and

Chaudri Zafrullah Khan.

SELECTION OF WITNESSES FROM ASSAM FOR THE JOINT SELECT COMMITTEE.

74, Tae HoNouraBLE Ra1 Banapur PROMODE CHANDRA DUTT:
What is the number of witnesses selected to give evidence before the Joint
Belect Committee ? Who selected them ?

(@) Did the Viceroy or the Government of India send or suggest or recom-
mend names of any witnesses ?

(%) If so, from what provinces and how many from each of them ?

(c) Have any witnesses been sent from any Association in Assam *

(d) Have any witnesses been sent by the Government of Assam ?

(e) Who will pay the expenses of the delegates and the witnesses ?

(f) Is the Government of India aware that there was strong public
demand from Assam for representation before the Joint Select Committee ?

(9) Did the Government of India do anything to meet the demand ?

Tie HoNourasrLe KuaN Banapur Mian Sir FAZL-I-HUSAIN:
The selection of witnesses to give evidence before the Joint Select Committee
was made by the Committee on its own responsibility from among applications
received by the Committee in reply to the invitation issued on the 13th April.
No witness has been sent to give evidence before the Committee either by the
Government of India or hy any Provincial Government. I place on the table
a copy of a communiqué, dated the 1st June, giving a list of the associations and
persons invited by the Joint Select Committee to give evidence. The expenses
of the delegates to confer with the Committee will be shared between His
‘Majesty’s Government and Indian revenues on the same basis as for delegates
who attended the Round Table Conferences. The expenses of witnesses will
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be borne entirely by the British Treasury on the scale approved and within the
limits of the numbers prescribed for each Association by the Joint Select Com-

mittee.
Communiqué, dated the 1+ June, 1933.
List of associations and persons invited by the Joint Select Committee on Indian
Constitutional Reform to attend and give evidence before them. This list is provi-
sional and may still be added to :

1. Chamber of Prinoces, 17. All-India Women’s Conference, Na-
2. Kashmir, tional Council of Women and
: L Women’s Indian Association,
8. Kochin, 18. Mahila Samiti (Ladies’ Associatior),
4. Group of Southern Mahratta States, Bengal.
5. Hindu Mahasabha, 19 gegtgﬂ II{B C. S& Association,
Indi rnashra : : . C. 8. Retired Association,
O A Vermahram  SWAtelT® g0, L lodiaAssosiation of Europesn
. . . zovernment rvants,
7. Ctlm:ml Hindu Committee of Legis- 21. Indian Police Association,
ature, i . 22. Indian Officers Association (Caloutta),
8. South Indian Liberal Federation, 23. Indian Empire Society,
9. All-India Muslim Conference, 24, British Committee for Indian Wo-
All-India Landholders Association, men’s Franchise,
British Indian Association, Clacutta.,  25. Shipowners Parliamentary Commitbes,
Madras Landholders Association, 26. Manchester Chamber of Commerce,
Agra Zamindars Association, 27. British Insurance Assooiation,
10.9 Bihar Landholders Association, 28. Colonel Wedgwood,
Bengal Landholders Association, 29. Miss Rathbone,
Talugdars of Oudh, 30 Wing Commander James, M.P.,
Bombay Sardars and Inamdars. 7"\ Dr. Hutton,
11. Sind Separation Conference, 31. Pandit Nanak Chand, -
12. Sind Hindu Sabha, 32. Mr. Sachidananda Sinha.
13. European Association, 33. Field Marshal Sir Claud Jacob,

14. Associated Chambers of Commerce, 34. Sir Francis Griffith,
[Merchants Chamber of Commerce, 35. Sir M. O’'Dwyer,

15 Cawnpore, 36. Mr. Douglas Dewar,
] U. P. Chamber of Commerce, 37. 8ir Louis Stuart,
Bangal Mahajan Sabha. 38. The Anglo-Indian and Domiciled
18 Indian Trades Union Federation, European Association (Sir H. Gidney
*\ Bengal Trade Union Federation, delegate).

REPRESENTATION OF ASSAM AT THJ-E Jomnt SELECT COMMITTEE.

75. TeE HoNOURABLE Ra1 Basapur PROMODE CHANDRA DUTT:
Has any arrangement been made for the representation of Assam before the
Joint Select Committee ? If 8o, in what way ?

THE HONOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: The
Honourable Member is referred to the replies just given by me to his questions
Nos. 73 and 74.

FacILITIES AVAILABLE FOR HiGHER EDUCATION IN AssAM.

76. TeE HoNouraBLE Ra1 Bamapur PROMODE CHANDRA DUTT:
(@) Is there any University in Assam ?

(b) Is there any Medical, Engineering, Agricultural or Veterinary College
in Assam ?

(c) Is there any provision for post-graduate studies in Assam ?

(@) Is there any High Court or Chief Court in Assam ?

(e) Is it a fact that for facilities for higher education Assam has mainly to
rely on outside help ?
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Tue HoNOURABLE KHAN Banapur Mian Sk FAZL-I- HUSAIN
(@), (b) and (¢). No.

(d) No. Assam is under the jurisdiction of the Calcutta High Court,
except in respect of the Hill Districts and Frontier Tracts of that province.

(€) Assam has to depend, to some extent, for higher education on institu-
tions outside the province.

ADMINISTRATION OF THE BACKWARD AREAS IN ASSAM.

77.- TrE HoNourRABLE Rat Bauapur PROMODE CHANDRA DUTT:

Is it a fact that there are large backward areas in Assam and that they cannot
pay for their upkeep ?

ThE HowoURABLE KnAN Bauapur Mman Sip FAZL-I-HUSAIN :
There are backward areas in Assam and their expenditure exceeds the revenue.

SErsMic DISTURBANCES IN ASSAM.

78. Tue HoNOURABLE Ra1 Basanur PROMODE CHANDRA DUTT:
(@) Is it a fact that Assam is peculiarly liable to seismic disturbances ? Is it a
fact that the district of Goalpara has since July, 1930, had nearly 600 shocks
and is continuing to have one almost every other day ?

(b) Has the Government of India investigated into the cause of this ?
If not, has the Government of India any intention of doing so ?

Tre Ho~nouvrasrLe Mk. J. A. SHILLIDY : (e¢) Yes. The total number
of shocks reported to the Department of Geological Survey of India since July,

1930, is about 400. Reports of shocks are still being received at irregular inter-
vals.

(b) Yes. The causes of these disturbances have been investigated by the
Department of Geological Survey of India and the discussions have been pub-
lished in the Memoirs of that Department issued from time to time. A more
detailed report of the 1930 earthquake and of the subsequent minor shocks
will be published by that Department in the near future. Further light on this

question may possibly be thrown by the geological survey which is being carried
out at present in Assam.

DEFIcIT PROVINCES IN THE NEW CONSTITUTION.

79.' THE HoNoURABLE Rai Banapur PROMODE CHANDRA DUTT :
(@) Is Assam a deficit province ?

(b) Is it anticipated that the new provinces of Sind and Orissa will be
deficit provinces ?

() Is it Government’s intention to make arrangements for making up the
deficit of existing provinces before creating new ones with deficits ?

TeE HoNOURABLE KuHaAN BaHapur Mian St FAZL-I-HUSAIN :
(a) Yes.

(b) As stated in paragraph 59 of the Introduction to the White Paper it is
anticipated that the new provinces of Sind and Orissa, if created, will not be
able to start as entirely self-supporting units. -
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(¢) T have nothing to add to the expression in the same paragraph of the
intentions of His Majesty’s Government regarding financial assistance in the
new constitution to deficit provinces.

DaTE oF INTRODUCTION OF LEGISLATION IN PARLIAMENT ON THE SUBJECT OF
THE NEXT (JONSTNTUTION.

80. THE HoNOURABLE Ra1 Basnapur PROMODE CHANDRA DUTT:
Is Government in a position to state when the necessary legislation regarding
the next constitution is likely to he introduced in Parliament and when it is
likely to be passed ?

Tue HoNouraBLE Knan Bavapur MiaNn Sik FAZL-I-HUSAIN:
Government are not in a position to make a statement inreply to this question,
which relates to a matter which is entirely in the hands of His Majesty’s Govern-
ment and of Parliament.

APPROXIMATE TIME WHEN THE WORK OF THE JOINT SELECT COMMITTEE WILL
CONCLUDE.

81. THE HoNouraBLE Ra1 Basapur PROMODE CHANDRA DUTT:
Is Government in a position to give an approximate idea as to when the
labours of the Joint Select Committee are likely to be finished ?

Tue HoNOURABLE KHAN Banapur Mian SIR FAZL-I-HUSAIN : No.
Assam BeNealL RarLway.

82. Ture HONOURABLE RAI Barapur PROMODE CHANDRA DUTT:
(1) Is the Assam Bengal Railway ranked among the First Class Railways of
India ?

(2) What subsidies and privileges does this Railway get from the Govern-
ments of India and Assam?

~ (3) How many .officers are there in the superior establishments and of
these how many are natives of Assam ?

. (4) Are the posts therein filled in by any competitive examinations similar
to those of India Government examinations held annually for filling in vacancies
in the superior grade State Railway Services ? ~

(5) Will Gevernment be pleased to state the total number of employees
of all ranks in the Assam Bengal Railway and the number of natives of Assam
out of the same?

(6) Will Government please state how many Indian employees. are
there in the Assam Bengal Railway, holding offices bearing a monthly salary of
Rs. 100 and upwards and of these how many belong to the province of Assam ?

(7) Will Government also state the number of natives of Assam in Loco.
workshops at Pahartali, holding offices bearing a pay of Rs. 100 and
upwards, and the percentage of such Assam employees ?

THE HoNOURABLE MR. M. W. BRAYSHAY : (1) Yes.

(2) The Government of India have provided land free of cost and guaran-
teed interest at 3 per cent. onshare capital. Under the contract the Company is
not entitled to any subsidies and privileges from the Assam Government.



48 COUNCIL OF STATH. [29TE Ave. 1933.

(3) The number of gazetted officers on the 1st April, 1932, was 71. Govern-
ment have no information as regards the second part of the question.

(4) The Agent, Assam Bengal Railway, reports that necessary recruit-
ment to superior services in England is made by the Home Board. The recruit-
ment necessary in India is made either, by promotion of subordinates or by
selection of suitable candidates from the numerous applications received or by
selection of relatives of railway employees who may be found suitable. Vacan-
cies are not filled by competitive examination as in the case of State-managed
Railways.

(5) The total number of employees on the, Assam Bengal Railway on 31st
March, 1932, was 16,158. Government have no information as regards the

second part of the question.

(6) The number of Indian subordinates on scales of pay rising to Rs. 250
and over was 76 on 1st April, 1932. Government have no information regarding
subordinates drawing a monthly salary of Rs. 100 and over nor have they any
information regarding the latter part of the question.

(7) Government have no information.

STUDENT ENGINEERS.

83. THE HoNourABLE Rar Banapur PROMODE CHANDRA DUTT:
(a) Are Government aware that every year a student engineer is sent by the
Assam Government to undergo practical training in the Loco. Workshops at
Pahartali after having completed the theoretical course of mechanical and
electrical engineering in the Bengal Engineering College, Sibpur ?

(b) Are Government aware that some of these student engineers passed
the Associateship Examination in mechanical engineering from the Bengal
Engineering College, which is recognised by the Government of India as a
qualifying ‘examination for appearance at the competitive examination held
annually under the auspices of the Government of India to fill in vacancies
in the superior grade services of the State Railways ? Isit a fact that the
Associateship Diploma is also recognised by the Institution of Engineers (India)
and considered by the said body as being equivalent to a graduate degree in
mechanical engineering of Indian and Foreign Universities %

(c) Are Government aware that these student engineers receive no faci_
lities for work in Drawing and Design Office, or any administrative training ?
(d) Will Government also state whether these student engineers used to

receive any remuneration during their period of training in the Assam Bengal
Railway, and whether this is the practice now and, if not, why ?

Tue Honourasre Mr. M. W. BRAYSBHAY : (a) The Assam Bengal
Railway have agreed to give practical training to student engineers on the
condition that no expense is incurred by the Railway and that the number of
student engineers under training does not exceed two at any one time.

(b) The Agent, Assam Bengal Railway, reports that out of the six student
engineers who have received or are still receiving practical training, four
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have passed the examination in mechanical engineering from the Bengal Engi-
neering College. Candidates possessing these qualifications are eligible for
appearing at thé competitive examination for Superior State Railway service
in accordance with. the regulations for recruitment when vacancies are ad-
vertised. Government have no information regarding the latter part of the
question.

(c) Yes. Work in the Drawing and Design Office or the administrative
office does not form part of their practical training.

() Government understand that some remuneration was allowed in such
cages till recently owing to a misunderstanding but one of the conditions for
their practical training is that the Railway is not put to any expense on their
account and consequently no remuneration is now granted to them.

EMPLOYMENT OF STUDENT ENGINEERS AFTER THEIR PERIOD OF TRAINING.

84. Tee HoNouraBLE Ra1 Barmapur PROMODE CHANDRA DUIT:
(a) Will Government please state if any student engineer sent by the Govern-
ment of Assam for training in the Loco. Workshops at Pahartali has received
any employment after completing the period of training and, if so, at what
starting pay and in what capacity ?

(b) Are Government aware that such student engineers are offered a salary
lessthan hose possessing the B. E. degree from the Bengal Engineering College ?
What steps does Government propose to take to remove such inequitous
treatment ?

THE HoNOURABLE MR. J. A. SHILLIDY : (a) and (b). The employment
of student engineers in provincial services, and the fixation of pay for them
rests with the Local Government and the Government of India have no
information on the subject.

EMPLOYMENT OF STUDENT ENGINEERS AFTER THEIR PERIOD OF TRAINING.
85. THE HoNouraBLE Ra1 Bauapur PROMODE CHANDRA DUTT :

(@) Will Government state whether student engineers are offered a chance in
other Railways, viz.,, Kast Indian Railway, Bengal Nagpur Railway, Eastern
Bengal Railway, Great Indian Peninsula 12ailway and North Western Railway
and, if 80, on what pay and in what capacity ? '

(b) Are Government aware that the Assam Government student engineer
in the Assam Bengal Raflway, after having served apprenticeship, is offered
the post of a workman on daily basis and has to work like ordinary workman ?
Is this also the practice in other Railways ?

Tae HoNourasLe Mr. M. W. BRAYSHAY : (a) Student engineers
are generally taken on the understanding that there is no obligation on the
part of the Railway to provide employment for them ; and in the recent past
at any rate, I do not think any State-managed Railway has been able to offer
them any employnient. -

(b) No ; but the student engineer is obviously not bound to accept the
employment that is offered to him. Government have no information as to

whether such a practice obtains elsewhere.
M46CS *
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PREFERENTIAL TREATMENT ACCORDED TO EUROPEANS, ETC., WITH LESSER
ACADEMICAL QUALIFICATIONS THAN STUDENT ENGINEERS,

86. Teve HoNoURABLE Rar Bamapur PROMODE CHANDRA DUTT:
Are Government aware that European, Anglo-Indian and Indian Christians with
lesser academical qualifications and experience are taken into the permanent
staff of the Loco. Department of the Assam Bengal Railway and no such
prospect is offered to the Assam scholars sent up by the Local Government.

Tre HoNouraBLE Mr. M. W. BRAYSHAY : The Agent reports that

staft are selected for their technical experience and not academical qualifica-
tions.

NUMBER OF APPOINTMENTS MADE IN THE 1,0c0. DEPARTMENT OF THE ASSAM
BencaL RaiLway AND COMMUNAL REPRESENTATION THEREIN.

87. THe HowourasLE Ra1 Banapur PROMODE CHANDRA DUTT :
Will Government be pleased to state how many new appointments were made
or vacancies filled in during the last seven years in posts, carrying a salary of
Rs. 100 and upwards, in the Loco. Department of the Assam Bengal Railwayv
and of these how many are Europeans, Anglo-Indians, Indians and natives of
Assam. Were student engineers from Assam offered any chance or were their
casee considered when these vacancies wers filled in or new appointments made
and. if not, why ?

Tae HoNouraBLE Mr. M. W. BRAYSHAY : A statement showing the
information asked for is laid on the table. The Agent, Assam Bengal Railway,
reports that as most of the appointments made are specialised ones, no student
engineer after two years’ experience would be suitable for the posts.

Statement showing new appoiniments made and vacancies filled during the last seven years
in posts carrying salaries of Rs. 100 per mensem and over.

Designation. %‘;:ﬁ mﬂ: Indians. j:;%:s
1926—

Power house foreman .. N 1

Train lighting foreman .. 1

Foundry foreman . o 1

Blacksmith foreman 1

Assistant machine foreman 1 N

.Looomotive drivers e e .. .. 7 .

Watobh and ward inspeotor . . .. . 1
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Designation.

Euro-
pean.

Anglo-
Indian.

Indians.

1027—
Assistant electrical engineer
Locomotive drivers
Boiler shop foreman
Carriage and wagon foreman
Assistant électrical foreman .
Night shedman foreman

1928—
Assistant locomotive superintendent
Locomotive drivers
Night shedman
Tool-shop foreman
Asgistant locomotive foreman
Boiler room chargeman .

1929—-
Power house foreman
Locomotive drivers

1930—
Foundry foreman
Boiler inspector

1931—
Asgistant locomotive superintendent

Assistant locomotive foreman

1932—

Asgistant locomotive superintendent

Proby. assistant locomotive superintendent

Locomotive foreman
1033—

Wagon ferry foreman

-w

Total

17

Nid e=46.
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FINANCIAL ASSISTANCE FROM THE GOVERNMENT OF ASSAM TO THE Asuu
BeNGAL RaiLway.

88. Tee HoNoURABLE Rar Bawapur PROMODE CHANDRA DUTT :
Will Government be pleased to state the total financial contribution received
from the Local Government by the Assam Bengal Railway Company ?

TrE HoNoURABLE Mr. M. W, BRAYSHAY : Under the contract the
Assam Bengal Railwpy Company is not entitled to any financial assistance
from the Local Government.

CONTRIBUTION BY THE AssaM BENrAL RaiLway Towarps THE EDUCATION oF
THE CHILDREN OF THEIR EMPLOYEES.

89. T HoNoURABILE Ra1 Banavrur PROMODE CHANDRA DUTT :
Will Government be pleased to state if the Assam Bengal Railway authorities "
bear any portion of the educational expenses of the children of their Indian and
Goanese Christian employees—and if so in what proportion annually and
whether any such privilege is enjoyed by the children of the employees of any
other communities ?

Tae HoNoURABLE MR. M. W. BRAYSHAY : The Agent, Assam Bengal
Railway, reports as follows :

“ During the year 1932-33 the total grant made from Revenue to parents,
etc., in connection with the education of children of European
and Anglo-Indian employees was Rs. 10,745, and the total expen-
diture from Revenue on Railway Schools maintained for Indmns
was Rs. 17,199,

EMPLOYMENT ON RAILWAYS OF NATIVES OF THE PROVINCE TRAVERSED.

90. TRE HoNoUurABLE Ra1 Banavur PROMODE CHANDRA DUTT:
Is it the policy of Government that the Railways traversing a province should
as far as practicable employ men of the province consistently with the require-
ments of efficiency ? Is the policy followed by the Assam Bengal Railway ?

Tue HoNouraBLE MrR. M. W, BRAYSHAY : As Railways generally
traverse parts of several provinces the Government do not consider it prac-
ticable to lay down a hard and fast policy in the matter, but they consider
it desirable that where a railway runs through a large tract of country, there
should be a fair number of natives of that area in the railway services working
in that tract of country as far as possible. It is believed that this practice is
followed generally, on the Assam Bengal Railway.

SALE OF SILVER.

91. Tee HonouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased to
state :

(@) The exact date on which the recent transaction about the sale of
Indian silver to the Government at Home was first completed in' this
country ?

(b) Whether the Indian Government was ever consulted in the matter
either about the effects of such a sale or about the price at which it would be
effected ¢
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(¢) The total amount in fine ounces that has been sold in that deal ?

(d) The total amount approximately that has been sold since our Gov-
ernment started sales of silver in 19277

(¢) The basis in respect of cents per fine ounce on which the purchase of
silver was made from America under the Pitman Act ?

(f) The basis per fine ounce on which the present purchase has been
made by England from India ?

(9) Whether the transaction resulted in a profit to India or to
England ?

(k) If s0, the amount of such profit ?

(1) The manner in which payment for the silver was made to India—
whether in gold or securities ? '

(4) If mecurities—the price and market value of such securities ?

Tre HoNouraBLE Mr. J. B. TAYLOR : (a) to (c) and (f) to (j). Atten-

tion is invited to the reply which I have just given to question No. 19 asked
by the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra.

(d) 1 would refer the Honourable Member to the information given in
the annual reports of the Controller of the Currency.

(e) 1014 cents. per fine ounce.
SILVER AGREEMENT.

92. Tae HonouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased to
state :

(@) Whether this country will gain in any way by reason of the agree-
ment regarding silver arrived at the World Economic Conference ?

(b) Whether it will henceforth be possible to pay our debts with silver ?

(c) What sort of check our Government will keep on the sale of silver
in- this country ? A

(d) Whether they will keep any control on the export of silver from this
country in future ?

Tue HonouraBLE Mr. J. B. TAYLOR: The agreement is subject to
ratification by the Legislature, and Government will make a statement of its
intention in the matter in due course.

ResErRVE BANK OF INDIA.

93. Tue HonNouraBLE Mg. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra- Narayan Sinha): Will Government be pleased to
state :

(a) Whether they have sent any specific recommendations to the Home
Government on the subject of the future constitution of the Reserve Bank
i India?

(b) If 8o, the exact nature of such recommendations?
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(c) The conclusions that have been arrived at by the majority of the ‘

Committee formed to deliberate upon the Reserve Bank Constitution in g~
London recently ? (

(d) The exact analogy of the Reserve or State Bank like which our
future Reserve Bank is proposed to be established ¢

Tee HoNourABLk MR. J. B. TAYLOR: (a) and (b). Government do

not propose to disclose the details of the recommendations made by them
to the Secretary of State.

(c) and (d). The attention of the Honourable Member is invited to the

report of the Reserve Bank Committee, which was published on the 16th of
August, 1933.

INAUGURATION OF THE NEW CONSTITUTION FOR INDIA.

94, THE HoNourRABLE MR. HOSSAIN IMAM (on behalf of the Honour-

able Kumar Nripendra Narayan Sinha): Will Government be pleased to
state: '

(@) Whether it is a fact that the inauguration of the White Paper

Reforms is yet an uncertainty in view of the steady decline and most
gloomy outlook of our Government finances ?

(b) Whether it is a fact that an enquiry is contemplated to be taken

into our ways and means position shortly with a view to place our finances
on a stable basis for the future ?

Tae HoNouraBLe MR. J. B. TAYLOR: With your permission, Sir,
I shall answer parts (a) and (b) together. The attention of the Honourable
Member is invited to paragraph 60 of the White Paper proposals.

DEFAMATORY REMARKS REGARDING THE PERSONNEL OF THE
FINaNCE COMMITTEE FOR RAILWAYS.

95. TaE HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased
to state whether their attention has been drawn to a paragraph at page 136
of the Indian Railway Gazette for July, 1933 ; which contains some defamatory

observations regarding the members of the present Standing Finance Com-
mittee for Railways ?

Tar HonouraBLE Mr. M. W. BRAYSHAY : Government have seen
the paragraph referred to. '

STANDING

MEASURES FOR INCREASING RaiLway EARNINGS.

96. Tae HoNouraBLE MR. HOSSAIN IMAM (on behalf of the Honour-

able Kumar Nripendra Narayan Sinha): Will Government be pleased to
state :

(a) Whether it is a fact that owing to gradual decline of their earnings
State Railways Administrations have recently been devising ways and

methodg in order to make themselves more serviceable to their constituents
than hitherto with a view to earn their custom ?
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(b) If so, the details of those ways and means?

(c) Whether the Company systems are likely to fall into line with the State
systems in adopting those ways and means ?

(d) Whether public opinion has been consulted in the matter of the
adoption of those ways and means? ’ . -

Trr HoNourABLE M. M. W. BRAYSHAY : (a) Yes.

(b) Examples are reduction of rates and fares, introduction of cheap
return tickets, improvement of train services where necessary, and provision
of better amenities to the travelling public.

(c) The object being improvement of net earnings, Company-managed
Railways are not likely to lag behind. :

(d) Such matters are ordinarily discussed with local Advisory Com-
mittees.

‘REDUCTION IN SALARIES OF THE KiNG’s CoMMISSIONED INDIAN OFFICERS
FROM THE INDIAN MILITARY AcADEMY, DEHRA DUN.

97. Tue HonouraBLe Mer. VINAYAK VITHAL KALIKAR: Will
Government be pleased to state :

(a) Whether Government intend to reduce the salary of the King’s
Commissioned Indian Officers from the Military Academy, Dehra Dun, from
Rs. 380 per month to Rs. 300 ?

(b) If thesanswer to part (a) is in the aflirmative, the reasons for the
same ?

{(c) The present rate of the salary drawn by the King’s Commissioned
Officers of the Royal Military College, S8andhurst ?

(d) Whether the King’s Commissioned Officers from .the Sandhurst
College get any overseas allowance ? If so, how much ?

(¢) Whether these officers get more overseas allowance than is drawn
by the Indian Civil Service Officers ?

(f) Whether Government propose to reduce the pay of the King’s Com-
missioned Officers from the Military College, Sandhurst, as a measure of
retrenchment ? If so, how much ? If not, why ?

His ExceiLency THE COMMANDER-mv-CHIKEF : (a) and (b}, The
Honourable Member appears to be under a slight misapprehension. I would
invite his attention to the communiqué dated the 8th July, 1932, in which it
was stated that the initial pay of officers commissioned from the Indian
Military Academy had been provisionally fixed at Rs. 300 per mensem. This
18 approximately the pay of a newly joined British officer serving in his own
country, and no higher rate has ever been announced.

(c) and (d). The rates of pay of officers who enter the British Service
and Indian Army from Sandhurst will be found on pages 60 and 64 respectively
of Pay and Allowance Regulations, Part I-Special, a copy of which is in the
Library. The Honourable Member will see that the emoluments of regimental
officers of the Indian Army include an element which is known as the Indian
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Army allowance. The pay of regimental officers of the British Service in India

is also somewhat higher than the pay admissible in England and to that extent
contains an undefined overseas element.

(¢) No. The Indian Army allowance is lower than the overseas pay of
officers of the Indian Civil Service of corresponding seniority.

(f) The answer to the first part of the question is in the negative. The
rates of pay of these officers have been carefully fixed with reference to the
laws of supply and demand so as to attract recruits of the standard required.
The rates themselves are subject to alteration according to changes in the
cost of living, and are at present subject to the emergency cut.

Economic ENQUIRY INTO THE COST OF PRODUCTION OF SUGARCANE.

98. THE HONOURABLE MAHARAJADHIRAJA Sir KAMESHWAR SINGH
oF DarBHANGA: Will Government be pleased to state what progress has

go far been made in respect to the economic enquiry into the cost of produc-
tion of sugarcane since 1st April, 1932 2

THE HoNoUrRABLE KHAN Bawmapur Mian S FAZL-I-HUSAIN :
A scheme for an economic enquiry into the cost of production of sugarcane,
cotton and rotation crops was sanctioned by the Imperial Council of Agricul-
tural Research only in February, 1933. It is too early yet to report any
progress. The enquiry will take about three and a half years.

TriaLs IN CONNECTION WITH A SMALL-POWER SuGARCANE (RUSHING MILL.

99. THE HoNOURABLE MAHARAJADHIRAJA SiR KAMESHWAR SINGH
oF DarBHANGA: (a) Has Government received any report from Local
Governments regarding the trials in connection with devising a satisfactory

small-power sugarcane crushing mill in the Punjab, United Provinces and
Bihar and Orissa ?

() If so, will Government be pleased to lay a copy of these reports on the
table and state what action is being taken on them ?

Tue HoNouraBrLk Kuan Banapuvr Mian Sik FAZL-I-HUSAIN .
(a) and (b). Final reports on these experiments have notyet been received as they
are still in progress. Interim progress reports which are mainly technical are
received annually by the Imperial Council of Agricultural Research and con-
sidered by its Sugar Committee. The Committee’s comments or suggestions,
if any, are communicated to the Local Governments concerned. The present
_position of these experiments, which are now nearing completion, will be re-
viewéd in the next annual report of the Imperial Council of Agricultural
Research, copies of which will be supylied to all Members of the House.

DIFFICULTIES EXPERIENCED BY SUGAR FACTORIES IN FINDING A MARKET FOR
. MoOLASSES.

100. THE HoNOURABLE MAHARAJADHIRAJA Bir KAMESHWAR SINGH
oF DarBraNGA :  Will Government be pleased to state what action has been
taken on the representation of Messrs. Begg Sutherland & Co., Ltd., Cawn-
pore, regarding the increasing difficulties encountered by sugar factories,
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ete., in India in finding an outlet for the production of molasses, ete. ? Was
the question considered by the Sugar Committee and, if so, with what
results ?

Tue HoNouraBLE Mr. T. A. STEWART : Government have not as yet
come to a decision on the representation referred to. The Sugar Committee
appointed by the Imperial Council of Agricultural Research considered this
question and the various suggestions made by it are at present receiving the
consideration of the Council and of the Govefnment of India.

BrowN Sucar.

101. THE HONOURABLE ManARATADHIRAJA SiR KAMESHWAR BINGH
oF DARBHANGA : Will Government be pleased to state whether the Sugar
Committee of the Imperial Council of Agricultural Research has been able to
consider the question of the demand for brown sugar and, if so, with what
results ?

Tur HoNoUraBLE KuaN Bawanur Mian Sk FAZL-I-HUSAIN :
The Sugar Committee of the Imperial Council of Agricultnral Research decided
in March last that the Sugar Technologist should make experiments with the
object of improving the quality of brown sugar made by the open pan process,
as 1t appears that the demand for such sugar is diminishing and white crystalline
sugar is preferred. The necessary experiments will be conducted during the
ensuing season.

SupPLY OF PROVINCIAL ADMINISTRATION REPORTS TO THE DIRECTOR OF
PusBLic INFORMATION FOR COMPILING THE ANNUAL REPORT ON INDIA.

102. T HonourspLE Mr. HOSSAIN IMAM (on behalf of the
Honourable Kumar Nripendra Narayan Sinha): Will Government be
pleased to state :

(@) Whether Administration Reports of the different provinces are
regularly supplied to the Director of Public Information for the purpose of
compiling his publication India ?

(b) Whether the outstanding events that happened in a particular
province in a particular year are noted in his publication ?

(c) Whether the Director has noted the abnormal increase of crimes against

women, of dacoities and of growing unemployment amongst middle classes
in the province of Bengal in his India of last year?

(d) If so, the reference to the page of his book ?

(¢) Whether the Director is required to account for unusual occurrences
anywhere during a year ?

Tre HoNoURABLE MRr. M. G. HALLETT : (a) Yes.

(5 Yes, if necessary.

(c) and (d). Information about the abnormal increase of dacoities in the
province of Bengal will be found on page 536 of “ India in 1930-31 . There
i8 10 specific reference to middle class unemployment in Bengal in the publi-
cation, hut general references to middle class unemployment in India will be



58 COUNCIL OF STATE. [29TH Ave. 1933.

found on pages 237 and 627. At the time of writing the report, there was no
information available concerning an increase in crimes against women in Bengal.

(e) Yes, if of sufficient importance and interest.
BoMzsing oF TRIBAL TERRITORY ON THE NORTH-WEST FRONTIER.
103. Tae HonouraBLE Mr. HOSSAIN IMAM (on behalf of the

Honourable Kumar Nripendra Narayan Sinha): Will Government be
pleased to state :

(a) Whether there was recently some bombing of a tribal territory on the
North-West Frontier ?

(b) Whether the bombing from the air of inoffensive cxvxl populations
has been interdicted by the League of Nations ?

His ExceLency tRE COMMANDER-IN-CHIEF : (1) Yes.

(6) No. I may add however that there has be en no bombing of inoffensive
civil populations on the Frontier.

Tue HoNoUrABLE Mg. HOSSAIN IMAM: Will the Government be
pleased to say whether this bombing was done with due warring or without
warning ¢

His ExceLLency THE COMMANDER-IN-CHIEF :  Certainly with warn
ing, full warning. :
NaMEs OF COMPANIES DEALING IN PETROL, m‘c.l

104. THE HoNoUrABLE MR, Y. RANGANAYAKALU NAIDU (on

behalf of the Honourable Mr. V. C. Vellingiri Gounder): Will Government
be pleased to state:

(¢) The number, names and nationalities of all coﬁpanies in India
dealing in peurol, kerosene and mineral oil products.

(b) The selling prices of these oils by each of the companies in-—
(¢) India,
(#1) Great Britain and Ireland, and”
(¢42) if possible, other parts of the British Empire on an average ?

THE HoNoURABLE MR. T. A. STEWART : (a) I lay on the table a state-

ment giving the information required as far as it is available.

(b) (+) I also lay on the table a statement showing the selling prices of
certain proprietary brands of oil and petrol at various centres in India.

(#) and (#3). The required information is not available.
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L.
KStatement showing names of Joint Stock Compuanses registered under Class VI—Mining and
Quarrying—Pelroleum.
Situstion of the registered office Country
Serial Name. or Principal place of busi- of
No. ness in India. Incorporation.
1 2 3 4
1 | All India Petroleum Co., Ltd. .. | Apollo Street, Fort, Bontbay .. Riegdig‘ered in
ndia.
2 | Western India Oil Distributing | Amarchand Buildings, Ballard Do.
Co., Ltd. Estate, Bombay.
3 | Eastern Drilling Syndicate, Ltd. | 100, Clive Street, Calcutta Do.
4 | British Burmah Deep Drilling | 100, Clive Street, Calcutta Do.
Co., Ltd.
5 | Rangoon Oil Co., Ltd. 8, Strand Road, Rangoon Do.
6’| Nath Singh Oil Co., Ltd. .. | Yenangyaung, Burma Do.
7 | Indo-Burma Petroleum Co., Ltd. | 622, Merchant St., Rangoon Do.
8 | United Turnyo Oil Ce., Ltd. Yenangyaung, Burma Do.
9 | Irrawaddy Petroleum 0il | 7, Edward Street, Rangoon Do.
Syndicate, Ltd.
10 | Moolls Oil Co., Ltd. .. 7, Edward Street, Rangoon Do.
11 | Myittha Co., Ltd. Kalewa, Burma Do.
12 | Maung Khin 0il Co., Ltd. Shwe Kyangon Quarter, Yenang- Do.
vaung, Burma.
13 | United Refineries (Burma), Ltd. | Thayetmyo, Burma . Do.
14 | Twinyos and Twinzes Corpo- | Yenangyaung, Burma Do.
ration, Ltd.
15 | Sanhla Oil Co., Ltd. .. Obo Quarter, Yenangyaung, Do.
Burma.
16 Thli,l:lw. Refineries  (Burma), | 1, Theatre Road, Rangoon Do.
17 Thf dLowin "Petroleum Co., | 43, Sule Pagoda Road, Rangoon Do.
td.
18 | The Yenan Mines, Ltd. #7—69, Lewis Street, Rangoon Do.
19 | The Dominion Oil Co., Ltd. .. | Goninathein Rosd, Yenang- Do.
yaung, Burma.
20 | Eastern Petroleum and Finance | 11, Bank Street, Fort, Bombay | Registered in the
. United King-
' dom.
21 | Crupp Indian Trading Co., Ltd. | Stronach House, Ballard Estate, | Registered  in
“ Fort, Bombay. Germany.
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Situation of the registered office Country
Berial Name. or Principal place of busi- of
No. ness in India. Incorporation.
1 2 3 4
22 | Texas Co. (Indis), Ltd. Henry House, Arthur Road, | Registered in
Bombay. U.8. A.
23 | Shell Co. of Aden, Ltd. Ballard Estate, Fort, Bombay.. | Registered in the
United King-
. dom.
24 | Budderpore Oil Co., Ltd. 14, Old ‘ourt House Street, Do.
Caloutta.
25 | Socony Vacuum Corporation .. | 102/1, Clive Street, Calcutta Rﬁgigtomd in
J. 8. A.

26 Anglo-Persian Oil Co., Ltd. 4, Bankshall Street, Caloutta .. | Registered in the
United King-
dom.

27 | Valvoline Oil Co. B.5, Clive Buildings, Caloutta Registered in

. U. 8. A,
28 St?ndard Oil Co. of New York, | 6, Church Lane, Caloutta.
nce.
29 | Vaouum Oil Co., Inc. 2, Clive Row, Calcutta Registered in
. U. 8. A.
30 | The British Burma Petroleum | Rangoon ... Registered in the
Co., Ltd. United King-
dom. .

31 | The Burma Oil Co., Ltd. Rangoon Registered in the
United  King-
dom (Glugow ).

32 | Indo-Burma Oilfields (1920), | Thayetmo, Burma Registered in the

Ltd. United  King-
dom.

33 | Globe Oilfields, Ltd. .. Thayetmo, Burma

84 | Assam Oil Co., Ltd. .. P. 0. Digboi, Lakhimpore, Do.

Assam.
1I.

Statement showing names of Joint Stock Companies registered under class I111—Trading and
manufacturing but which are understood to be dealing in petrol, kerosene and allied mineral

35

36

37

38

Burmah Shell Oil Storage and
?‘;L:ltributing Co. of India,

Anglo-Indian Oil Co., Ltd. ..

Petrol Supply Syndicate, Ltd.. .

Anglo-Asiatic Oil Co., Ltd.

Anglo-American Oil Producta
Co. (India). Ltd.

Hongkong House,

Council
House St., Calcutta,

Imperial Chambers, Wilson
ad, Ballard Estate, Fort,
Bombay.

Empire Buildings, Hornby Road,
Fort, Bombay.

1-A.. Swallow Lane, Calcutta ..

5, Dalhousie S8quare, 2nd Floor,
Calcutta.

Registered in the
United  King-
dom.

Regi stered in
India.

Do.

Do.
Do.
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Situation of the registered office

. Conntry
Serial Name. or Principal place of busi- of
No. ness in India. Incorporation.
1 2 3 4
40 | Romagna Road Surface Co., | 30, Middle Road, Entally,
Ttd. Caloutta. India.
41 | Business, Ltd. .. .. | 4, Theatre Road, Caloutta .. Do.
42 | Petrol Pumps Consolidated, Ltd. | 3/1, Mangoe Lane, Calcutta .. Do.
43 | American Petroleum Co. (S8outh | Madura Do.
Indian), Ltd.
44 | Oriental Commeroe, Ltd. 263, Upper Circular Road, Cal- Do.
cutta. _ '
45 | Great Eastern Importing Co., | 5, Chittaranjan Avenue, Cal- Do.
Ltd. cutta. :
468 | Wazir Singh Hakim Rai & Co., | Montgomery, Punjab Do.
Ltd.
47 | Agencies India, Ltd. Chandni Chowk, Delhi Do.
48+ Calcutta Drivers Motor Stores, | 31, Elgin Road, Caloutta Do.
Ltd.
49 | Jalpaiguri Oil Petroleum Co., | Jalpaiguri, Bengal Do.
Lid.
50 | Hindustan Petroleum Co., Ltd. | Madras Do.
51 | Burma Motor Accessories, Ltd. | 42, Brooking Street, Rangoon .. Do.
52 | The Hyderabad Motor Oil Co., | Hyderabad (Deccan) Do.
Ltd. i
53 | Smith Stanistreet & Co., Ltd. 18, Convent Road, Entally, Do.
Caloutta.
54 | Ramackers & Co., Ltd. 7, Old Court House St., Caloutta Do.
556 | Robert MoLean & Co., Ltd. Mercantile Building, Lalbazar Do.
Street, Caloutta.
56 | Road Olls (Indis), Ltd. 20, 20/1, Tangra Road, Caloutta | Do.
57 | Silvertown Lubricants (India), | Chartered Bank Buildings, Do.
Ltd. Calcutta.
58 | Tide Water Oil Co. (India), Ltd. | 8, Clive Row, Caloutta Do.
59 | Vietor Oil Co., Ltd. ., 11, Clive Street, Calcutta .. Do.
60 | Greaves Cotton & Co., Ltd. Forbes Street, Fort, Bombay .. Do.
61 | C.C. Wakefield & Co.,Ltd. .. | 7, Royal Exchange Place, Cal- | Registered in
‘ cutta. United  King-
dom.
62 | Attock Oil Co., Ltd. .. Rawalpindi Do.
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Statement showing names of additional private companies manufacturing and dealing n

63.
64
85.
66.

‘o8l and Lubricant sn India.
The Scientifio Supplies (Bengal) Co., 35-38, College Street Market, Caloutta.

. American Oil Co., 104, Chitpur Road, Calcutta.
Don Watson & Co., 8, Lyons Range, Calcutta.

Seroggie Bros., 2, Clive Ghat Street, Caloutta.

Railwaypura, Ahmedabad,

Fort Bombay No. 1.

Price of kerosene oil.

Caloutta, 16th August, 1933—

American.,

Snowflake, case 150° .. ..

Chesters, case 125° . .. ..
Monkey, case 1256° e . .
Monkey, 2 tins 125° . .. ..
Elephant, 2 tins 1256° . ..

Elephant (bulk) 8 imperial gallons .

Burmah Shell.

Pennant, case 150" ..
Shell, case 150° .. . . ..
Waterlily, case 150° . . .
Firefly, case 126° . . .
Lion, 2 tins 125° . o .
Anchor, 2 tins 125° . . .
Chukker, 2 tins 125° . . .
Rising Sun, 2tins 125° . . .
Victoria, 2 tins 125° . . .

Swan, 2 tine 125° . . .

Gati & Co., Opposite Railway Station, Ahmedabad.
Gordhandas Rupchand & Co., Acharutlal Building, Cross Lane, Station Road

72. Doongarsidas Murlidhar & Sons, Buxi Bazar, Cuttack.
73. Lala Damudar Das, Khari Baoli, Delhi.

.

International Oil Products, 25-C, Swallow Lane, Calcutta.
. Pioneer Lubricating Oil and Belting Supply Co., 4, Bolai Dutt Street, Caloutta.

. Motor and General Stores Supplying Co., Kothari Mansion, P. O. Box No. 492,

Rs. a. r.
9 1
811
8 2
6 10
6 8
5 7

L=~ N - - - 2

Prices ex-Narcul-
danga Depot.

9 1 0
9 1
8 11
8 7
611
6 11
6 9

O © 0O o o 0o & & o

6 9
6 1
6 1
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Bulk oil rates are quotedat Re. 1-1-0 lower, except for cased kerosene, Lion and Anchor,

Indo-Burma.
Rs. a. p.

Globelight, case of 2 tins 150° .. . . . 9 10
Windsor, case of 2 tins 150° .. . . . 811 6

_Goat case, of 2 tins 125° o oo .. . 611 o
Star and Crescent, case of 2 tins 125° . . . 6 9 0
Cock and Key, case of 2 tins 125° .. . . .. 6 1 0

Bulk rates for last three brands being Re. 1-1-0 per unit of 8 gallons less.
Bombay, 19th August, 1933—
Burmah Shell,
Firefly-cases, per case . . . . .. 815 6
Anchor brand tins, per pair .. . e 811 6
Swastika brand tins, per pair .. . 8 7 6
Rising Sun brand tins, per pair 611 6
Chukker brand tins, per pair . e 611 6
Rising Sun brand bulk, per 8 imperial gallons . 6 9 6
Chukker brand bulk, per 8 imperial gallons .. . 6 9 6
Swan brand tins, per pair .. . .. 5 5 6
8wan brand bulk, per 8 imperial gallons 413 6
Vietoria brand bulk, per 8 imperial gallons . .. 6 1 6
Karachi, 15th August, 1933—
) American.
Snowflake 150°, per oase of 2 tins .. . . .. 815 0
Chesters do. do. o . 8§ 9 6
Monkey do. do. . . . 81 6
Monkey tins, per 2 tins . o .. . 6 9 6
Elephant do. . . . .. .. 6 76
Elephant bulk, per 8 imperial gallons .. . . .. 4 60
Burmah-Shell.

.Penm.ntlw°.peroaseof2tins' . . oL 815 0
Waterlily do. . .. . . 8§ 9 86
Firefly do. . . . .. 858,
Lion/Maltese cross 125° per 2 tins .o . . .. 6 9 6
Rising Bun/Horee/Chakkar do. .o . . . 6 786

Deo. bulk, per 8 gallons .. . . . 4860
Swan/Victoria packed, per 2 tins e . . .. ©B15 6
0

Swan/Victoria bulk, per 8 gallons . . .o “w 314
*
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Magiras;;18th ‘Aygust, 1933—

T}

American.

) ' Rs. a. p.
Snawflake-case of 2 tins .. . . .. 815 0
Monkey do. .. .. . .. .. 730

" Monkey 2 tins only .. 600
Elephant  do. 670
Elephant bulk of 8 gallons 5 50

Madras. lBtthugust, 1933—

Busrmah-Shell.
Waterlily case of 2 tins 8 9 6
Lion and Anchor do. 730
Lion and Anchor 2 tins only = 6 9 0
Shell case of 2 tins . 816 0
Rising Sun and Chakkar, 2 tins only 6 70
Rising Sun and bulk of 8 gallons 5 6 0

* Owl or Viotoria, 2 tins only 6 10
Owl or Victoria, bulk of 8 gallons 4156 O

Delhi City. 14th August, 1933—

American.
Snowflake, per tin .. .. .. .. .. 65140
Chester do. .. .. .o e .. .o 512 0
Church mark, do. . o e . e 612 0
Burmah-Shell.
Viotoria, pertin .. .. .. . . 3 90
Monkey mark, do. . .. .. e 4 2 0
Chakkar mark, do. .. 313 0
Russian.
Riging Sun,  per tin - . 313 0
. Elephant mark, do. .. .. 314 O
Price of petrol during the week ending 26th Auguet, 1933.
Ra. A.P.
1. Delbi .. , .. . 1 5 0 Perimperial gallon in 2
. gallon cans.
2. Rangoon 13 86 Do.

3 Karachi 1 6 6 Do.

4 Bombay . 100 Do.

" . Caloutta e e 15 6 In bulk, per gallon.
6. Madras o ' 17808 e

. Note.—These prices refer to Bn.rma.h petrol exoept in the case of DeIln and ,qu {

whiere Russian petrol is sold at the same price. @A

*
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Fork1¢N COMPANIES DEALING IN PETROL, ETC., AND THE OONTROL EXRHOISED
' BY THE GOVERNMENT OVER THEM, :

105. Tae HoxnouraBLE Mr. Y. RANGANAYAKALU NAIDU (on behalf
of the Honourable Mr. V. C. Vellingiri Gounder) : (1) What is the approximate
number of registered foreign companies within India dealing in petrol, kerosene
and mineral oil products? If these are registered in India where are they
registered ? What is the amount of working capital, reserve funds and other
investments in each case and where and in what form do these exist ?

(2) What is the cost of production and what customs duties are, in each
case, charged by the Government of India and, if possible, other Governments
within the British Empire ?

(3) How many of the companies are doing their business within the juris-
diction of the Government of India ? ,

(4) To what extent does Government exercise control over these coms
panies in respect of —

(a) conditions,
(b) Licences, and
(c) agreements, if any (as regards working periods, selling price of oils,
quantity, quality and storage),
in all principal centres of India ?

(6) What is the amount of capital invested by Indians and Europeans ?

(6) The dividends declared by each of the companies during the past ten
years and the paid up value in each of the companies ?

(7) Are any of these companies smalgamated with each other ? If so0, to
what extent ? ‘ .

(8) The amount of income-tax paid to the Government of India by each of
the companies doing business in India for the past ten years 7

THE HoNoURABLE MR. T. A. STEWART: So much of the information
required by the Honourable Member as may be available is being collected and
will be furnished to him in due course.

NumBER oF SUPERIOR INDIAN C1viL SERVICE PosTs AND LisTED PoSTS IN THE
' PrOVINCES.
106. Tre HoNoURABLE Mr. HOSSAIN IMAM : Whatis the total number
of superior posts reserved for the Indian Civil Service in each province ?
t 18 the number of listed posts in each province? and what is the
Teserve for service under the Government of India from each province ?

THE HONOURABLE Mr. M. G. HALLETT : The Honourable Member is
referred to Table A of Schedule VIT to the Superior Civil Services Rules, a copy
of which will be found in the Library.

NuMBER o¥ INDIAN C1viL SERVICE OFFICERS IN SERVICE AND ON LEAVE.

107. Ter HoNoURABLE Mr. HOSSAIN IMAM: What was the total num-
ber of the Indian Civil Service Officers in service in India and how many were
on leave on 1at July, 1933 ¢
M46C8 r
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, . Tae HoNourasLé MEIE G HALLETT . The number of Indian Civil
Bervice Officers in service on the 1st Januaty, 1933, the, lgtest date for which
- figurpmateusnally svailable, was 1,173, * I have po mi‘ormatlon .mgarding the
numberof fficers on leave on the' Ist J uly, 1933, which would have.to.be. ob-
tained from Local Governments. In1931, the number of officers on leave in July

, Was 223 angd probably : about the same number were on leave in the current year.

,.Numar.n or INDIAN CIVIL SERVICE Ormczms SERVING UNDER THE GOVERN-
. o ! _MENT OF INDIA AND PAY DRAWN BY THEM.

108 “Pur HoNourasLE Mi, HOSSAIN IMAM: What is the number of
.oﬁoers of the Indian Civil Service serving under the Government of India
showing separately the numbers of those in receipt of junior scale and senior scale
'pay ¢ and how many are holders of superior and inferior posts ?

‘Tug HonourasLE Mr. M. G. HALLETT : I lay on the table a statemen

pvmg  the details for the 1st January, 1933, the latest date for which information
8 readily available.

STATEMENT.

Total number of Indian Civil Service Officers servmg .mder the Govern-

ment of India on 1st January, 1933 .. . .1
; Numher drawing pay on the junior scale . .. .. o9 -
Number drawing pay on the senior scale .. .. .. .. 43
.Num‘ber drawing rates of pay outside the time scale .. .. .. 59
Number holding superior posts . .. .. .o .. 102
Number holding inferior posts . . . . .. 9

EMPLOYMENT OF INDIANS IN THE INDIAN MEDICAL DEPARTMENT.

lOQ Tre HoNoURABLE Mz. HOSSAIN IMAM: Are appointments to the

'[ndnn Medical Department service open to Indians other than statutory
[ndlans ? If not, why not ?

. H;us ExceiLExcy THE COMMANDER-1x-CHIEF : The Indian Medical
' Department consists of two branches. The first of these, which is known as the
Assistant Surgeon Branch, is intended for duty with British troops of the Army
in India, and is for that reason open only to Europeans and Anglo-Indians.
-';l‘h'e"bther branch is the Sub-Assistant Surgeon Branch, the members of which
‘serve ordinarily with the Indian Army ; it is open to all British Indian subjects.

.QUALIFICATIONS FOR APPOINTMENT TO THE INDIAN MEDICAL DEPARTMENT.

;. 110. Tue HoNouraBLE Mr. HOSSAIN IMAM : (a) What are the quali-
ﬁcatxons for the Indian Medical Depsrtment? Are the degrees of Indian
Universities recognised as qualifying for this service ?

(b) Is it a fact that selected candidates for this service are trained at
Government expense, and are not required to pass any University examina-
tion? Are not these appointments made by the Public Services Commission ?
" () What was the average cost of full training for each student in 1931-32,

and what is the scale of pay of this service, and to what units of the Army are
thev attached ? S

agzs
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= (d) ‘B8 theré shy correbpdndmg seruoe  to. the. qumnwwent
in t.he HOme Amy and Wwhat are its name, scales of pay. and oondrtwm of
-::mwce? : N

. Hm Lxcmwncv THE! COMMANDER-IN-OHIFF I havé caused to be
. p]sced in the Library of the House a copy of the Prospectus for the Assistant
Surgeon Branch of the Indian Medical Department and I think that the
Honourable Member will find in it all the information he desires:regarding the
preliminary educational qualifications, selection and training ofcandidates, as
well as the conditions of service and sphere of employment of trained personnel.

Candidates for the Assistant Surgeon Branch are ordmanly selected and trained
at State expense, but there have been one or two casés in which candidates
with medical qualifications obtained at their own expense have been appointed
to the service. The average cost of training selected candldates 8 a.bbut»
Rs. 2,000 per annum. :

. There is no service in the British Army in the United Kingdom correspond- '
ing to the Indian Medical Department.

PosITION OF INDIANS IN EAST AFRICA.

111. Tue HoNoUrABLE Ral BaBabpur Lara MATHURA' PRASAD
MEHROTRA : (1) Was the attention of Government drawn to theé following
resolution passed by the executive committee of the East Afriean In#ian Con-
gress: . A

“The executive committee in view of the serious situation that is likely
to arise as a result of the demands of the white settlers for
constitutiona] advance and financial control amounting to the
virtual control of the country by them, call upon the country
to prepare for a further  political struggle, which is thus
being imposed upon them against their own will or desire” ? -

(2) (a) Is it a fact that Government sent a cable to the Secretary of State
to ascertain the facts mentloned in the above resolution in the nnddle of
J uly '

(b) If the answer to (a) i8 in the affirmative, will Government be pleased
to state what reply has been received from the Secretary of State and what
action it is proposed to take to put a stop to such control being given to the
white settlers ? ‘

Tue HoNouraBLE KuAN BamADUR MiaNn S FAZL:I-HUSAIN :
The attention of the Honourable Member is invited to the Press Note on the .
subject issued on the 11th August, 1933, copy of which is being laid: on the
table.

GOVERNMENT OF INDIA.
DEPARTMENT OF EDUC.ATION HEALTH AND LANDS,

TR Smla the Illh Aumul 1933

Pma Note.

In the third week of June, the Government of India received a roprasentatlon fmm

the East African Indian National Congress to the effect that there was & move on the part
r2
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T . oady o
of ‘the Buropean non-officials in Kenya to press His Majeaty’s Government - for further
oontrol in'the :Calony’s gayerument. About the middle. of July they made :a further
tepresentation that the ‘Furopean settlers were demanding the creation of a statatory
Finance Committee with European elected majority. On receipt of each representation
the Government’'of India made urgent inquiries fram the Secretary of State as to the
exact position and requested that, if any change in policy regarding the constitution of
the Colony were contemplated, both-they and the Indian community in Kenya would be
ﬁ:en adequate notice and opportunity to place the Indian point of view before His
jesty’s Government. Information has now been received from the Secretary of State
for the Colonies, who also received a representation from the East African Indian National
Congress submitting that no justification existed for any such constitutional change as
the ereation of a statutory Finance Committee with European eleoted majority, that he
has requested the Officer Administering the Government of Kenya to invite the attention
of the East African Indian National Congress to the reply given to the Right Honourable
Captain F. Guest, M.P., on the 21st of June in the House of Commons and to the official
report of the debate on the Colonial Office Vote on the 14th of July in which Sir P.
Cunliffe-Lister reiteratcd the intention of His Majesty’s Government to stand by the
findings of the Joint Select Committee of Parliament on East Africa. It will be remembered
that, in paragraph 75 of their Report, the Joint Select Committee on Cloger Union in East
, Africa stated that the control of His Majesty’s Government in the United Kingdom must
remain uhimpaired end that, in paragraphs 96—98 of the same Report, the importance of
an official majority in the Legislative Council of Kenys was emphasised.

T2, ¢
ACTION TAKEN UNDER THE SAFEGUARDING OF INDUSTRIES Act, 1933.

118, Pae HoNourapLe ' Rar Bamspur Lata MATHURA PRASAD
MEHROTRA : (a) Will Government.be pleased to state what action has
been taken on the Anti-Dumping Act?

(b) How many industries have applied for protection and what course is
to be adopted to find out whether their demand is genuine and what protection
should be afforded to them ? ;

Tue HoNoURABLE MR. T. A. STEWART: (a) No action has yet been
taken under the Safeguarding of Industries Act, 1933, to which, I presume,
the Honourable Member refers.

-4by Thirty-nine industries have applied for protection. An exhaustive
questionnaire has been issued to each applicant the replies to which have been,
or will be; carefully examined in the Commerce Department.

NEGOTIATIONS FOR AN INDO-JAPANESE TRADE AGREEMENT.

114. Tue HoNoURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : (a) Is it a fact that a settlement is being contemplated
with Japan in consequence of raising import duties onits goods ? If so, what
is the presant position ?

~ (b) 'Will Government be pleased to make a statement on the question ?

Tre HonoURABLE Mr. T. A STEWART : (4) As a consequence of the
denuncistion of the Indo-Japanese Trade Convention which will expire on 10th
-Octaber next, the Government of Japan are sending a delegation to India

1o pegotiate o fresh trade agreement. . ., L
_ L e ST TR e e U SNIE0G T 66T
(%) The Government have no further information on the subjesty ..
*Question not put by the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra,
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o : SUBSI-'DIES FROM INDIAN QTATES :
115. Tae HowourasLeE Mr. Y. RANGANAYAKALU T\TAID'U (om
behalf of the Honourable Mr. V. C. Vellingiri Gounder): - Will Government
be pleased to state :
(a) The total amount of annual subsidies received by Government from

all the Indian States in India ?

(b) The first 20 States in the order of importance giving the aﬁnﬁéﬂi
subsidy payable by each of them ?

‘TrE HoNoUurABLE MR. B. J. GLANCY :  (a) The figure as given at page
239 of the Report of the Indian States Enquu‘y Committee (Financial) is
Rs. 72,02,016.

(b) There is no fixed order of importance as regards  the first 20 States ”.’
The information regarding individual States will be found in the pubhcatlon
“ Memorandum on the Indian States ”

ANNUAL ArMY KXPENDITURE SINCE 1923.

116. Tue HoNovraBLE Mr. Y., RANGANAYAKALU NAIDU (on
behalf of the Honourable Mr. V. C. Vellingiri Gounder) :  What is the annual
army expenditure for the last ten years ?

His ExcerLency THE COMMANDER-1IN- CHIEF I lay on the table
a statement giving the information desired by the Honourable Member.

Statement giving the information asked for in question No. 116.

Year. Amount
in crores.
Rs.

1923-24 .. . . .. 56-23
1924-25 .. .. .. .. 55-63
1925-26 ‘s - wis .. 56-00
1926-27 - ssé - .. 55-97
1927-28 .. .. .. .. 54-79
1928-29 i . o= .. 55- l()l
1929-30 - ‘s - .. 85-10 | Including amounts transferred or
1930-31 .. .. .. .. 54-30 estimated to be transferred to
1931-32 ‘s 5 .. .. bl 76J the Defence Reserve Fund.
1932-33 .- i 3 .. 46-74

(Revised

estimates).

ANNvAL CusToMs REVENUE SINCE 1923.

117. Tue HoxNourasBrE MR. Y. RANGANAYAKALU NAIDU (on
behalf of the Honourable Mr. V. C. Vellingiri Gounder): (a) What is the
annual customs revenue of the Government of India for the last ten years ?

(b) What proportion of it is attributable to the Indian States ?

TeE HoNouraBLE Mr. J. B. TAYLOR : (a) The ﬁgxires will be found
in the Finance and Revenue Accounts, copies of which are in the Library
of the House, : \
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Committee Which ‘44t “in° 1930 estimated the’ States” pontritiution 'as‘hbout "

one-eighth of the total'Cﬁstdmé'Ré'\ié‘ﬂue;” 7 e D S T TR Y

7 'Nowsig or Usmaprovep GRabvatss, |
118. THE: HoNOURABLE ‘MR. Y: RANGANAYAKALU - NAIDU (on .
bahalf of the Honourable Mr. V. C. Vellingiri Gounder): What is the: -
number _of unemployed . gradpates in each province in India -and what
steps do Government propose to take to relieve them ? .~ A

Tue HoNouraBLE MR. J. A. SHILLIDY : ' An attempt was made at
the 1931 Census to obtain the figures of unemployed graduates, but this did

ng}; yield any satisfactory results, and reliable figures are therefore not avail-
able. v

The relief of unemploymént is 2 matter which is primarily the concern of
_LOC&I Governments? and:the Government of India have no special measures
In contemplation, -

Rarpway RorLuing Stock PROGRAMME FOR 1934-35.

119. Tre HoNouraBLE MR. VINAYAK VITHAL KALIKAR (ou behalf
of the Honourable Rai Bahadur Lala Jagdish Prasad): (a) Is it a fact that
the memorandum submitted to the Standing Finance Committee in May last
by the Financial Commissioner for Railways concerning the rolling stock
programme of various railway administrations for 1934-35 estimates the
total expenditure at 201 lakhs, distributed as follows :

(z) Locomotives .. .. .. .. Rs. 49 lakhs,
(42) Boilers .. - .. ... Rs.43lakhs,
(127) Carriages s o . .. Rs. 91 lakhs,
(v) Wagons . .. .. .. Rs.18lakhs?

(b) Will Government be pleased to state to what extent the purchases
of the above mentioned rolling stock will be made in India and to what extent
abroad ?

Tue Honourapie Mr. M. W. BRAYSHAY : (a) The figures aze correct,
except that the estimated expenditure on boilers should be Rs. 46 lakhs and the
total Rs. 204 lakhs.

() All purchases by State-managed Railways are now made in India under
the rupee-tender system.

~ All the locomotives and boilers will be manufactured abroad, except a few
which will be manufactured at Ajmer for which a provision of Rs. 8 lakhs has
been included in the Budget. The expenditure on carriages and wagons will
be almost entirely incurred in India.

ARREST OF MR, DEVIDAS GANDHI AT DELHI ON 6TH AUGUST, 1933. .

"+ 190, Tiir Hoxougabre M. VINAYAK VITHAL KALIKAR (on behalf
of the Honourable Rai Bahadur Lala Jagdish Prasad): (e)-Is.it a:fact
that an order of the Chief Commissioner of Delhi under section 3 of the
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[ELCL I

Pun]ab Cnm.mal Law..Amendment, Ac’r‘; ‘re,s’rralmng lM.r, Devxda§ Ganglhl:;;.

from entering the Delki Province, was servi M
August 6th"last when he alighted at the Delhl Rallway S tation ? ?

; DeVIdas (Jrandhl on .

(b) Is it a fact that thereupon Mr. Devidas Gandhi gave a definite assur—v |

ance in writing that he had absolutely no intention of participating in the civil

disobedience movement in Delhi or of taking part in- polmcs but that he had

gone there to settle down in private life ? - I

(c) If so, why was the order of restraint not mthdrawn on the above;'ff

assuranuce and why was Mr. Devidas (fandhi incarcerated 2"
Tue HoNouraBLr Mr. M. G. HALLETT: (a) Yes.

(6) In aletter which he thereuporm™wrote and handed to the police n,spector
and which was duly forwarded through proper channels to the Chief C'ommis-

sioner the following day, Mr. Devidas Gandhi made the statement as quoted

in the Honourable Member’s question, though he explamed that™ his mtentlon

of setthng down in Delhi in private life was * for at least 4 few months .~ He
also said “ I have decided to take no active part in the civil dlsobedlence move--

ment for some months atleast”. He hoped that, the Chief Commissioner would
see his way to withdraw his order : but if he did not do so, Mr. Devidas Gandhi
went on to say that it was his clear duty as he conceived it cheerfully to suffer
the consequences pointed out in the text of the order, for not complying with
it.

Before handing this letter to the police inspector he wrote a similar docu-
ment which he gave to the representative of the Hznrlust'm Times for publi-
cation.

(¢) In view of the history of Mr. Devidas Gandhi’s previous activities in
Delhi, the Chief Commissioner was not satisfied by the qualified assurances of

Mr. Devidas Gandhi that in fact his presence in Delhi would not act as an en-

couragement to the revival of the civil disobedience movement there.

Tue HoNovrasre Mr. VINAYAK VITHAL KALIKAR :  Ts it the policy
of the Government to insult persons who had connections
with the civil disobedience movement in the past bhut who
have severed their connection with it.

Tur HonovraBrr T PRESIDENT :  Order, order.  This question does
not arise from the original question.

The HonNovrasLe Rar  Bawavvr  Lavna  MATHURA  PRASAD
MEITROTRA : Will the Government be pleased to state what further
assurances were necessary ?

Tae HovourasLe Mr. M. (. HALLETT: If Mr. Devidas Gandhi had
comnlied with the Chief Commissioner’s order and had left Delhi forthwith,
that would no doubt have satisfied the Chief Comrnissioner that no action
was necessary acainst him.  He did not however do so and said he was prepared
to bear the consequences of staying ir Delhi.

Ter HonNouraBLE Rar Bamanur Lara MATHURA PRASAD
MERROTRA : May T know if definite assurances that for a fow months

12 Noon.

he was not going to take rart in the civil disobedience movement are not con-

sidered sufficient by the Government ?
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21 o RAR Honopeasie Ma. M. @, HALLETT ; Each case must be eonsidered

.. -5 ite mepi#s. ' In this case the ChefOommhnoner had to take into-considera-

... tion, as I.aaid in my reply to the question, Mr.. Devidas’s previous activities
during the last two or three years.

. ‘Pap *HoNOURABLE Rar BaHaDUR LAm MATHURA PRASAD
MEHROTRA : Is it not the practice of the Government to release those civil
disobediente prisoners who even - after going ‘into jail declare that they are
not going to take part in the civil disobedience movement ?

" Tue HoNouraBLE M. M. G. HALLETT : AsI said, each case is considered
‘on its merits. In many cases one does accept a ‘definite assurance given by a civil
disobedience prisoner but one cannot generalise from particular instances.

Tre HoNouraBLE THE PRESIDENT : The remaining questions will be
taken up at the next meeting under standing orders.

RE‘I(ARKS BY THE HONOURABLE THE PRESIDENT RE (1) ABSENCE

’ OF MEMBERS DURING QUESTION TIME AND (2) PUBLICATION

BY MEMBERS OF THEIR QUESTIONS AND RESOLUTIONS
BEFORE THEY APPEAR ON THE LIST OF BUSINESS.

Tae HonoUuraBLE THE PRESIDENT: Before we proceed with the busi-
ness of today’s sitting, I wish to make one or two observations with regard to
the right of interpellation. Today Honourable Members must have noticed
that many questions could not be asked because the Honourable Members who
had framed those questions were not present. I wantto point out to
Honourable Members that when they put dozens of questions they must be
eitherin their places to ask those questions or delegate their authority to other
Meémbets and give notice of the same to the Secretary. I also wish to point
out.that the asking of these questions causes the various Departments of
Government a considerable amount of time, labour and expenditure and
Honourable Members must bear this fact in mind in framing their interpella-
tions and see that they are present in the Council Hall to receive the official
replies to their questions.

'Another matter I also wish to refer to and it is with a considerable amount
of disappointment and sorrow. I feel that a practice is steadily growing among
Honourable Members immediately they send their questions to the Legislative
Department to have them published in the newspapers. This is a very objec-
tionable and reprehensible practice. Honourable Members are probably not
aware that the publication of questions in newspapers (and I hold in my hand
today several questions which were disallowed by the Chair and have been
pubhqhed in the newspapers) i8 a practice which would not be tolerated for one
monmient in the House of Commons. I wish todraw the attention of Honourable
Members to the important fact that until and unless the questions are admitted
by the Chair and | published in the List of Business they are of a confidential
character and it is a breach of privilege to give publicity to such questions or
resolutions. I also wish to point out that unfortunately the Chair has no power
in this connection to deal with such infractions of privilege or duty. In the
House of Commons; both the House as ‘well as the Speaker have the right to

- deat with stich rfedvtionewad bitle notkbe' of the somititt of HohSuiable Mernbers
~ wndinleo deal with the offending editore’and:propristors of hewhjsipetsl’ 'We
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"have no such convention or practwe here. ‘The-practive in-the Hodse of Com-
- -mons hag grown up under a convention and T would #ikte': very -much
that convention to grow in this Council. I would therefore sppesl to Honour-
able Members that they will see that both in respect of their questions and
resolutions no publication in future takes place before these questions and
resolutions appear on the List of Business and I would leave to 'their good
sense and judgment to respect such well-established conventions:- which are
observed in the House of Commons."} I have no doubt that Honourable Members
will endeavour their very best to see that this convention grows up ina salutary
manner and I feel confident that there will be no occasion for me hereafter
to refer to this matter as the Honourable Members themae_lves are as anxious
as myself to maintain the dignity and the traditions of this HO!{]B@.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tre HoNovrsLe Tae PRESIDENT : Honourable Members, I have got
& message to convey to you from His Excellency the Governor G¢neral. It
reads as follows : .

PANEL oF CHAIRMEN.

* In pursuance of the provisions of sub-section (2) of section 634 of the : Government of
India Act, 1, Freeman, Earl of Willingdon, hereby nominate the following Iqmbm of the
CouncdofStatetobconthePandofChamnmofthen;dCouwﬂofﬂm FR

In the first place, the Honourable Nawab Malik Mohammad Hayd Khan Noon ;
n the second place, the Honowrable Rai Bakadwr Leia Ram Saran Das ;
in the third place, the Honourable Dswan Bahadur G. Narayangswanis Chetts ;

- and lasfly, the Honourable Ganpati Agraharam Annadhuras Ayyar Naotesan.
SiMra, (8d.) WILLI NGDON
T'he 22nd August, 1933, Viceroy and Govepgor Goneral ™

(Thé Message was received by the Council, »standmg.):

COMMITTEE ON PETITIONS.

TrE HoroUraBLE THE PRESIDENT : Under Standing Order 76 of the
Council of State Standing Orders, I am required at the commencement of each
Session to constitute a Committee on Petitions consisting of a chairman and
four members. The following Honourable Members have at my request kindly
consented to preside over and serve on the Committee. I accordingly have
much pleasure in nominatingas Chairman of the Committee the Honourable
Mr. G. A. Natesan and as members, the Honourable Raja Charanjit Singh, the
Honourable Khan Bahadur Syed Abdul Hafeez, the Honourable Sir David
Devadoss and the Honon,rable Mr Satyendra Chandra Ghosh Mauhk

GOVEBNOR GENERAL’S ASSENT TO BILI&
ETARY OF THE COUNCIL Slr mformluon has been mowed that
(HuExmllencythe Governot Gerieral has beenpieuedtdmnthnmnttpthe
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foHowmg Blllsyvz}nch were,_passed by the. twa Chambers -of the Indaah vLegzsla,. " _

I (O T

ture during the Delhi session, 1933, namely KRR
The Indian Mai‘me (Amendment) Act 1933,

e, { 'ﬂdrlé;a‘ (Ple&gmg of, Labour) Act, 1933
The Indxaﬂ Forest {Amiendment) Act, 1933.
The Cotton Textile Industry Protection (Amendment) Act; 1933
The Wheat Tmport Duty (Lxtending) Act, 1933.

The Salt Additional Import Duty (Extending) Act, 1933,
The Indian Finance:Act, 1933, .

The Indian Tariff (Gttawa Trade Agreement) Supplementary Amend-
ment Act, 1933.

The Provincial Criminal Law Supplementing Act, 1933.
The Auxiliary Force (Amendment) Act, 1933.

The Indian Merchant Shipping (Amendment) Act, 1933.
The Indian Income-tax (Amendment) Act, 1938.

The Safeguarding of Industries Act, 1933.

T he Indian Tariff (Amendment) Act, 1933,

~
STATEMENTS LA{D ON THE TABLE.

(1) KoragraT RaTLwAY BRIiDGE, BENGAL NAGPUR RAYLWAY, AND (2) AssisT-
ANT TrAIN ExaMINERS, BENGAL NagPUur RatLnway.

Tae Hoxourasie Mr. M. W. BRAYSHAY : 8ir, I lay on the table the
information promised in reply to questions Nos. 16 and 17 asked by the Honour-
able Mr. Jagadish Chandra Banerjee on the 16th February, 1933.

Kolaghat Railway Bridge, Bengal Nagpur Railway.

(a) The original bridge Was built in 1900 with double line piers and the preliminary
arrangements for doubling of the girders were commenced in January 1928. The work
was completed early this year.

(b)- The total cost of doubling the girders has been about Rs. 36,72,000.

{c).The work as a whole has been carried out by the Railway Company, who engaged
»eparate, contractors to carry out different parts of the work.

(d) Tt was not considered advisable to entrust entirely to any one contractor the
responsibility. of earrying out this difficult operation alongside the existing main line

carrying traffic. The work was, therefore, carried out by the Railway Company with the

assistance of a number of erecting contractors, of whom the principal were Dayal Lala
and B. Makhanwallah.

(¢) All the main false-work was supplied on tender by Messrs. Jessop and Co.
Calcutta, or was available from previous constructions. The girders were supplied by the
Cleveland Bridge and Engineering Company and Messrs. Head Wrighton and Company,
from whom they were ord.ered a.fter simultaneous public call for tenders in India and
England.

-(f) The ails were supplwd by the Tata Iron and Steel Company, under the Railway

Board’s contract. Bolts and: nuts were supplied as _part of the fabricated material to
which they belonged, whether gu-ders, fa,lse-work or rails.

~
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(¢9) Tenders were invited for all the main iteris, and there was nothing to prevent
the Tata ﬁ.uw :Company frém temdering.. . Evesumably: sthey ot &oiué
beoause fabr terial was required. .

Assistant Trasn Hzaminers, Benaal Naavur Railway.

(1) The Agent, Bengal Nagpur Railway reports that under ‘orders issued ,on the 15th
July, 1030, the Indian scale of Assistant TreinExaminers was sbolished and'réplased' by
one soale applioable to all Assistant Train Examiners irrespeqtive of nationslity. ves.,
45—5—80 (efficiency bar)—6—140,

(2) Doesinot arige:.

(3) Bastern Bengal Railway. ~There are.po, Assistant Trp;l} Expminere, ou this 1pile
way.

Ew Iﬂdm me A R EEEEFE ﬂa ) ull

North Western Rdslway.—There are no Ansutsnt ‘Train Examiners on thig rajlway.

Great Indian Peninsvia Radway —-28—-5—-38—-4——-42 st outstations ,&nd 388
—55 in the island of Bombay,

Burma Railways.—Assistant Train Exsmmars are designated Aasnsunt b&mago
and Wagon Examiners gnd their scales of pay -are :

46—5—60 Non-English speaking.
46—5—170 English speaking

All the Bosts are held by Indisns. . -

(4) There are six olass I Cqmp&ny-mn&ged lewoys wbn employ Assipteht . Train
Examiners.

- (5) The information available is given below but as stated in reply to th’i! question
on the 16th February, 1933, the pay and prospects of the Assistant Train Examiners
O:hone railway cannot be compered with another, due to different systems of working and
other causes :—

1 Railway. Pay. o Prospeots.
' _ Rs.
150
B B.G. 135.
Bombay, Bargda and.. 165--200
Central India. MG 110—150
. ] 70—100
. , B6—16
Eastern Bengal .. e, There are no Assistant Train Examiners,
East Indian .. ' 25—5—40 (a) Before obtaining the last increment. as

. Assistant Train Examiner, viz.; Rs, 40,
" ‘they must possess a certificate of passi 5
the Train Examiners course Division
" or higher in the Asansol Training school.
(b) Assistant ~ Train Examiners ‘on the
maximum pay rise by gradual promotion.
to trainexaminers grade IV (Ras. 85—&—
95) and to Train Examiners’ Grade II1
'(R‘l. 100—10—150) on vacancies ariging
in such grades provided they possess’
certificates of passing the train exgmi.
ners’ course Division II or higher and
Division 1 respectively in the Asansol
training school.
(c) They may be promotod to Trun

e 2l mpﬁ’woh
_haye oubdtanding s :
Yoot mafite ding AL i with

those of apprentices from"m
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South Indian
North Western
Assam Bengal

OOUNCIL OF RTATE. [29TH AvUa, 1933,
‘Pay. Prospesta.
R‘..

@) Smtoble men with the nooeqsuy qualifi-
cations are eligible for promotion to the

higher subordinate supervising grades
riging to Rs. 475.

There are no Assxstsnt Tra.m Examiners.
oe There are no Assistant Train Examiners.

36—3—50 An Assistant Train Examiner may . beoome
eligible for promotion to junior train
examiner rising to a maximum of Rs. 76
and a senior Train Examiner rising to a
_ maximum of Rs. 80. From among the
senior Train Examiners a selection is
made for the poswof Head Train Examis
ner when a vacanoy ocours, the maxi-
mum pay of which is Rs. 150.

Great Indun Peninsula 28—5—38—4—42 Assistant Train Examiners with fair educae

Madras and Southern

Mahratta.

R

hmmbiwmw

1. ornend - Rohfkund,

sud Kumsaon,. :

b

t.

(at outetations). ~ tional qualifications are given an exami-

365556 (in nation in English and Arithmetic, and,

the island of Bom-  if passed, are posted as Train Examiners

bay). at Train Examining Stations in grades
of pay rising from Res. 65 to Rs. 245 ag
vacanocies occur.

100—10—130 .. Assistant Train Examiners are eligible for
85—5—90—10— promotion to the grade of Train Exami.
100. ners on the:following scales of pay :—

30—4—50—5—80. 266—10—2856.
240—10—285.
215—10—235—5—240.
196—10-—215.
170—10+—190—5—195.
150—10—195.
150—10—170.
130—10—150.

. Assistant Train Ex- Assistant Carriage and Wagon Examiners

aminers are desig- may rise to Carriage and Wagon Exami-
nated Assistant ners in the following grades : —

Carriage and 76—5—86
Wagon Examiners. 756—6—100
45—5—60  non- 100—10—120 Acoording to
English speaking. 110—10—130 station.
45—5—170 English 120—10—150
speaking. 160—10—250—15—280—20—

Speoially suitable men can rise to
Assistant Foreman Rs. 200—250
and Cartiage “and 'Wagon
Examiners 140—10—160.

2800 . %mg. f
w——-lw,\ Thmz or M o

TR TRt Y

U-I\,\
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BILL PASSED BY THE melgkﬁgvn ASSEMBLY LAID ON THE

SECRETARY or tae COUNCIL: Skyhlpmmmuwpofnﬂdiﬁkxtme
Indian Legislative Rules, I lay on the table copies of the Bill further toamend
the Workmen’s Compensation Act, 1923, which was passed by the Legislative

Assembly at its meeting held on the 28th August, 1933.

CONGRATULATIONS TO THE HONOURABLE SIR HORMUSJI
«'  MEHTA.

Tae Honourasit THE PRESIDENT : Honourable Members, it is my
privilege to offer the congratulations of this House to one of our Honourable
COolleagues, Sir Hormusji Maneckji Mehta, on the conferment of a Knighthood
on him by His Majesty the King-Emperor. Iam sorry that Sir Hormusjiis not in
his place here today as he is engaged on more important work as a Substitute
Delegate at the League of Nations at Geneva. I am voicing the feelings of all
here when T say that Sir Hormusji rendered very valuable service during the
time he has been a Member-of this House. He was always regular in his attend-
ance and on financial questions was of great help and assistance to the Council
and the Government. I shall, with your permission, convey to the Honourable
Member the ‘congratulations of this House on his: well-deserved distinction.
(Applause.)

MOTION FOR THE ELECTION.OF TWO NON-OFFICIAL MEMBERS
TO THE STANDING COMMITTEE OF .THE DEPARTMENT OF
INDUSTRIES AND 'LABOUR. o P
Tie HoNourasLe Mg. J. A. SHILLIDY (Industries and Labour Secre-

tary) : Sir, I move: ; - '
“ That this Council do proceed to elect, in such manner as the Honourable the President

may direct, two non-official Members to serve on the Standing Committee to advise on

subjects, other than ‘ Roads ' and ¢ Broadcasting ’, dealt with in the Department of Induse
tries and Labour.”

The motion was adopted.

o

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS
TO THE STANDING COMMITTEE OF THE DEPARTMENT OF
COMMERCE.

‘Tre HowourasrLe MR. T. A. STEWART (Commerce Secretary): Sir
I move : '

’

“ That this Council do proceed to elect, in such manner as the Honourable the President
may direct, two non-official Members to serve on the Standing Committee to advise on sub-
jects in the Department of Commeroce.”

_The motion was adopted.

Tut HoNouraBLE THE PRESIDENT : ,-As regards both these motions,
Dopinations for the Standing Committee for sybjects other than.“ Roads”’

9 Trondasfing. 40 for sifbjects in the Department of Commerce, will be
received up to 11 A.M. on Monday, the 4th September, 1933. .. ... )
(77)



ENDIAN ARBITRATION: (AMENDMENT) “BILL,

Tax Hoyouvzssis Ma. J. BARTLEY {Boverriment of India | Nominated
Official) < $ir, I miove: thati leave be grarted to introduce:

“ A’Bm‘ﬂ:rbher to amend the Indian Azbitration Act, 1899, for » certain purpose,”

o The pm;pose of this very - small Bxll Sn- is explained clearly-in the statement
of ob]ects and reasons which is annexed to the Bill. Briefly, it is to remove
from section 19 of the Indian Arbitration Act the phrase *“ the Court * which
has been found to give rise to a certain amount of doubt whether a Presidency
Court of Small Causes is empowered under that section to take the necessary
action to stay proceedings in a matter which falls within an agreement to arbi-
trate. This doubt has-arisen owing to the definition of the phrase ¢ the Court ”
at- the commencement of the Act and the object of this Bill is to remove
that doubt and to substitute for the expression *‘ the Court "’ another expression
which will make it clear that the Act does empower other Courts than the High
Court and the District Court to stay proceedings in such matters. That, Sir, is
the object of this Bill. I move.

The motion was adopted. »
Tae HoNouraBLE MR. J. BARTLEY : Sir, I introduce the Bill.

CANTONMENTS (HOUSE-ACCOMMODATION AMENDMENT) BILL.

His ExceLLENcY THE COMMANDER-iN-CHIEF :  8ir, I move for leave
to mtroduce a Bill further to amend the Cantonments (House-Accommodation)
Act, 1923, for a certain purpose.

The fnotion was adopted.

‘His Exceriency Tae COMMANDER-iv-CHIEF : Sir, 1 introduce the
Bill.

DEATH% OF RAJA BIJOY SING DUDHORIA OF AZIMGUNGE,
BENGAL, AND Mr. C. H. F. PEREIRA.

Tue HoNoUrABLE KHAN Basapur Mian Sir FAZL-I-HUSAIN
(Leader of the House) : Sir, I have to make mention of the death of Raja
Bijoy Sing Dudhoria of Azimgunge, Bengal a citizen of Calcutta, and a
prominent leader of the Jain community. The late Raja was a Member
of the Council of State from January, 1930 till the dissolution of that House
and again from January, 1931 to the date of his resignation owing to ill-health
towards the end of 1932.

We. have a vivid recollection of our late colleague who was & most plea.sant

. companion, a devoted friend and a conscientious man of public affairs, endowed
with .a, pleasant, lovable ‘témperament. : He had remarkable soci glftp .
..and his. peculiar oriental culture, a beautiful blend of relxgxon and’ to rance,‘

orthodoxy and breadth of outlook, contrlbutcd to themaking of a most striking

(78)
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_personality. His death-at an early age”hds deprived Benﬁ&l“o! ‘asane and
“sober politician and prominentlesder of the ‘Jain community* and ‘Hiif "House

of a most valuable member. He wag Chairman of the Azimgynge Municipality
-for over 15 ‘years, an’ Honoraq Magistrate and member of the Myrshidabad

District -Boazd for many vears. The fitls of Raja 'Was confdiféd on him as
.. early as 1908.:

'The House deplores his loss , and would, I am sure, Sir, hl;p |you to convey
its condolences to the family of the late Raja.

_ *TmE HoNoUraBLE M. HOSSAIN IMAM (Bihar and Omsa Muham-
tadan): Sir, we, on this side of the House associate ourselves with-every
word which has fallen from the Leader of the House and we desire to convey
our sense of loss to the members of the bereaved family. :

Tee HoNouraBLe THE PRESIDENT : Honourable Members, I whole-
heartedly endorse every word the Leader of the House has said regardmg
the late Raja Bijoy Sing Dudhoria. Many Honourable Members came in
contact with the late Raja and found him to be a very amiable," straight-
forward and honest man. His services in this Council were of exceptional
kind. He was always useful and his deportment was full of dignity, and in
dealing with resolutions he gave his support and adhesion in a most straight-
forward and just manner. As it is the wish of Honourable Members, I will
convey to his widow and children - the sympathy and condojerice of this
Council. o

Before I resume my seat I wish to refer to another tragic event which has
caused a loss to-the Legislative Department—I am referring to'the death of
the late Mr. C. H. F. Pereira, Assistant Secretary of this Council. He was not
a Member of this Council but Honourable Members who have been in.Council
during the last few years will bear me out when I say that the deceased render-
ed valuable services not only to the Legislative Department but to the Honour-
able Members of this Council. He was always ready and willing to render
all possible assistance to Honourable Members and to give them information
on all points and he made himself so exceedingly popular that when he left
India to study for the Bar in England he was greatly missed in the Council.
He had just passed all his examinations and was about to return to this country
to retire and settle down in practice when his tragic end came. He died very
suddenly and we all regret his untimely death. I shall also with your per-
mission convey to his bereaved widow the deepest sympathy and eondolences
of this Council.

STATEMENT OF BUSINESS.

Tae HoNouRaBLE KHAN BAHADUR MiaN Sik FAZL-I-HUSAIN  (Leader
of the House): Sir, as Honourable Members are aware, Thursday, the 31st
August has been allotted for the discussion of two Motions, one relating to
the Government of India communiqué, dated the 20th June, 1933, regarding
the future adminigtration. of Aden s&d. the other to the Order.in Council of
Hlé ‘Majesty, da.tqd the 17th.December, 1931, xmposmg dues in respeot of
certam ghthouses and a buoay specified therein.

* Speech not correoted by the Honourable Member.
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[Khan Bahadur Mian Sir Fazl-i-Husain.)

Monday and Wednesday next the 4th and 6th September are days ullotted
for non-official business, and I venture to suggest that it would probably
be convenient for the Council to meet on Tuesday, the 5th September for the
transaction of official business when the two Bills introduced today can be
taken up. On this day we may also include in the List of Business the
congideration and passing of any Bills which may be received from the other
Chamber and laid on the table before the 4th September.

THE HoNoURABLE THE PRESIDENT: Before I adjourn the Council
I will remind the Council that His Excellency the Governor General will address
the Members of both the Houses tomorrow at the Assembly Chamber.

The Council then adjourned till Eleven of the Clock on Thursday, the
30th August, 1933.





